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RAJYA SABHA
Friday, the 6" December, 2024/15, Agrahayana 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

I.  Notification of the Ministry of Electronics and Information Technology
Il. Reports and Accounts (2023-24) of GeM, New Delhi; JKDFC, Jammu and related
papers
lll. Reports and Accounts (2023-24) of KASEZA, Gujarat; FSEZ, Kolkata and related
papers
IV. Reports (2023-24) and Accounts of NCB, Ballabgarh, Haryana; NID, Ahmedabad;
SEPC, New Delhi; EEPC INDIA, Kolkata; IRMRI, Thane, Maharashtra and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR.
L. MURUGAN): Sir, on behalf of my colleague, Shri Jitin Prasada, | lay on the
Table—

I. A copy (in English and Hindi) of the Ministry of Electronics and Information
Technology Notification No. A-12013/13/RR/2016-UIDAI(E)., dated the 17" October,
2024, publishing the Unique Identification Authority of India (Appointment of Officers
and Employees) Second Amendment Regulations, 2024, under Section 55 of the
Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and Services)

Act, 2016.
[Placed in Library. SeeNo. L. T. 1006/18/24]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1)

(b) of Section 394 of the Companies Act, 2013: -

(i) (a) Seventh Annual Report and Accounts of the Government e-Marketplace
(GeM), New Delhi, for the year 2023-24, together with  the Auditor's
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[RAJYA SABHA]

Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 901/18/24]

(i) (a) Nineteenth Annual Report and Accounts of the Jammu and Kashmir
Development Finance Corporation Limited (JKDFC), Jammu, UT of
Jammu & Kashmir, for the year 2023-24, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 1204/18/24]

lll. A copy each (in English and Hindi) of the following papers, under sub-section

(4) of Section 37 and sub-section (3) of Section 39 of the Special Economic Zones

Act, 2005: -

(i) (a) Annual Report and Accounts of the Kandla Special Economic Zone
Authority (KASEZA), Guijarat, for the year 2023-24, together with the
Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 902/18/24]

(i) (a) Annual Report and Accounts of the Falta Special Economic Zone Authority
(FSEZ), Kolkata, West Bengal, for the year 2023-24, together with the
Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1627/18/24]

IV. A copy each (in English and Hindi) of the following papers :-

(i) (a) Annual Report and Accounts of the National Council for Cement and
Building Materials (NCB), Ballabgarh, Haryana, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Brief of the above Report.
[Placed in Library. SeeNo. L. T. 1628/18/24]

(i) (a) Sixty-third Annual Report and Accounts of the National Institute of Design

(NID), Ahmedabad, Gujarat, for the year 2023-24, together with the
Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L. T. 896/18/24]
(i) (a) Annual Report and Accounts of the Services Export Promotion Council
(SEPC), New Delhi, for the year 2023-24, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. SeeNo. L. T. 900/18/24]

(iv) (a) Sixty-ninth Annual Report and Accounts of the EEPC INDIA, Kolkata,
West Bengal, for the year 2023-24, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L. T. 1206/18/24]

(v) (a) Sixty-fifth Annual Report and Accounts of the Indian Rubber Materials
Research Institute (IRMRI), Thane, Maharashtra, for the year 2023-24,
together with the Auditor’s Report on the Account.

(b) Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L. T. 1203/18/24]

Report and Accounts (2023-24) of KCDC Limited, Mangaluru, Karnataka; NCCD,
Gurugram, Haryana and related papers

P Td fha weamor dAre | og w3t (3 Wi ) Aeley, H FrferRad
EERCEIRCI NGRS

(i) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013 -

(a) Forty-sixth Annual Report and Accounts of the Karnataka Cashew
Development Corporation (KCDC) Limited, Mangaluru, Karnataka, for
the year 2023-24, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L. T. 1214/18/24]

(i) A copy each (in English and Hindi) of the following papers: -
(a) Annual Report and Accounts of the National Centre for Cold-chain
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Development (NCCD), Gurugram, Haryana, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. SeeNo. L. T. 905/18/24]

Notification of the Ministry of Information and Broadcasting

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. L. MURUGAN): Sir, | lay on the Table, a copy (in English and
Hindi) of the Ministry of Information and Broadcasting Notification No. N-
10/001(2)/2024-PBRB., dated the 13" September, 2024, publishing the Prasar
Bharati Recruitment Board (Procedure and Conduct of Business) Regulations, 2024,

under Section 34 of the Prasar Bharati (Broadcasting Corporation of India) Act, 1990.
[Placed in Library. SeeNo. L. T. 1014/18/24]

Report (2022-23) of the Central Agricultural University, Imphal, Manipur

PN Td fHAM B FAed § I 3 (S uRiRY AeRY): weiey, § FEfoRed
T3 AT YTl IR I i

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 29 of the Central Agricultural University Act, 1992: -
(a) Annual Report of the Central Agricultural University, Imphal, Manipur, for
the year 2022-23.
(b) Review by Government on the working of the above University.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. SeeNo. L. T. 971/18/24]

I Notifications of the Ministry of Food Processing Industries
I. Report and Accounts (2022-23) of NMPPB, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI RAVNEET SINGH): Sir, | lay on the Table—

l. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Food Processing Industries, under sub-section (2) of Section 39 of the National

Contents Page t



[ 06 December, 2024 ] 5

Institutes of Food Technology., Entrepreneurship and Management Act, 2021: -
(1) 1-11018/1/2023-ID., dated the 7" August, 2024, publishing the National
Institute of Food Technology Entrepreneurship and Management-Kundli,
Haryana Academic Ordinances, 2024.
(2) 1-12052/3/2023-1D., dated the 12" October, 2024, publishing the National
Institute of Food Technology, Entrepreneurship and Management,

Thanjavur, Tamil Nadu Academic Ordinances, 2024.
[Placed in Library. SeeNo. L. T. 1050/18/24]

Il. A copy each (in English and Hindi) of the following papers: -
(a) Annual Report and Accounts of the National Meat and Poultry Processing
Board (NMPPB), New Delhi, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Board.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L. T. 1051/18/24]

Reports (2023-24) and Accounts of MANTRA, Surat, Gujarat; SASMIRA and BTRA,
Mumbai; IJIRA, Kolkata; NITRA, Ghaziabad; WRA, Thane, Maharashtra
and related papers

T9 WA ¥ IS W e ufew AniRen: aeiey, # frefalRad vl @ th-us

Tt (SIS q2T 2= /) §91 Uedl IR @ g i

(i) (a) Forty-fourth Annual Report and Accounts of the Man-Made Textiles
Research Association (MANTRA), Surat, Guijarat, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by the Government on the working of the above Association.
[Placed in Library. SeeNo. L. T. 1263/18/24]

(i) (a) Seventy-fourth Annual Report and Accounts of the Synthetic and Art Silk
Mills® Research Association (SASMIRA), Mumbai, Maharashtra, for the
year 2023-24, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. See No. L. T. 1262/18/24]
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(i) (a) Annual Report and Accounts of the Bombay Textile Research Association
(BTRA), Mumbai, Maharashtra, for the year 2023-24, together with the

Auditor's Report on the Accounts.
[Placed in Library. See No. L. T. 1261/18/24]

(b) Review by Government on the working of the above Association.
(iv) (a) Annual Report and Accounts of the Indian Jute Industries’ Research
Association (IJIRA), Kolkata, West Bengal, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. SeeNo. L. T. 1264/18/24]

(v) (a) Annual Report and Accounts of the Northern India Textile Research
Association (NITRA), Ghaziabad, Uttar Pradesh, for the year 2023-24,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.

(vi) (a) Fifty-ninth Annual Report and Accounts of the Wool Research Association
(WRA), Thane, Maharashtra, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. See No. L. T. 1265/18/24]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FINANCE

$t wHe fErRt (TSI : Aeied, H 99T |efed fomy Sad daa R afify &

frforRad ufcrael &t Ue-ga gf (sl e &) #) 991 yed W Edr §:-
(i) First Report on ‘Demands for Grants (2024-25)’ pertaining to the
Ministry of Finance (Departments of Economic Affairs, Expenditure,

Financial Services, Investment & Public Asset Management and Public
Enterprises);

(i)  Second Report on 'Demands for Grants (2024-25)" pertaining to the
Ministry of Finance (Department of Revenue);

(i)  Third Report on 'Demands for Grants (2024-25)" pertaining to the
Ministry of Corporate Affairs;
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(iv)  Fourth Report on 'Demands for Grants (2024-25)" pertaining to the
Ministry of Planning;

(v)  Fifth Report on 'Demands for Grants (2024-25)" pertaining to the
Ministry of Statistics and Programme Implementation;

(vi) Sixth Report on Action Taken by the Government on recommendations
contained in 59" Report (Seventeenth Lok Sabha) on ‘Cyber Security
and Rising Incidence of Cyber/White Collar Crimes’; and

(vii) Seventh Report on Action Taken by the Government on
recommendations contained in 66" Report (Seventeenth Lok Sabha) on
‘Performance Review and Regulation of Insurance Sector’.

REPORTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

St R aISlie (Fed Yaw): weled, H g Sl g1 g i STl

& HeTur HeeT AT (2024-25) & F=TTARIT Ufcrdal &1 Yeb-Ueb Hfcl (SIS q
fEdl #) FHT geel UR Il §:-

(i)  First Report on Action taken by the Government on the

recommendations contained in the Thirty-first Report (17" Lok Sabha)

of the Committee on “Implementation of reservation Policy in the

Ministries/Departments of Government of India with specific reference to
the Municipal Corporation of Delhi (MCD)”; and

(i)  Second Report on Action taken by the Government on the
recommendations contained in the Twenty-fifth Report (17" Lok Sabha)
of the Committee on "Role of Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training) in formulation,
implementation and monitoring of reservation policy”.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES (OBCs)

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, | move the following
Motion:-
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“That this House concurs in the recommendation of the Lok Sabha that the Rajya
Sabha do agree to nominate one Member from Rajya Sabha vice Shri Beedha Masthan
Rao Yadav, who resigned from the membership of Rajya Sabha w.e.f. 29.08.2024, to
associate with the Committee on Welfare of Other Backward Classes (OBCs) for the
remaining term of the Committee and do proceed to elect in such manner as directed
by the Chairman, one Member from amongst the Members of this House to serve on
the said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES (SCs & STs)

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, | move the following motion:-

“That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate one Member from Rajya Sabha vice Shri Krishan
Lal Panwar, who resigned from the membership of Rajya Sabha w.e.f. 14.10.2024, to
associate with the Committee on the Welfare of Scheduled Castes and Scheduled
Tribes (SCs&STs) for the remaining term of the Committee and do proceed to elect,
in accordance with the system of proportional representation by means of the single
transferable 107 vote, one Member from amongst the Members of this House to serve
on the said Committee.”

The question was put and the motion was adopted
MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), BHUBANESWAR
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE;

AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIMATI ANUPRIYA PATEL): Sir, | move the following motion:-
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“That in the pursuance of Section 4(g) read with Section 6 (1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AlIMS),
Bhubaneswar, subject to the provisions of the Act.”

The question was put and the motion was adopted

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF
MEDICAL SCIENCES (AIIMS), MANGALAGIRI

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIMATI ANUPRIYA PATEL): Sir, | move the following motion -

“That in the pursuance of Section 4(g) read with Section é (1) of the
All India Institutes of Medical Sciences Act, 1956, as amended by the All India
Institutes of Medical Sciences (Amendment) Act, 2012, this House do proceed to
elect, in such a manner as directed by the Chairman, one member from amongst the
Members of the House, to be a member of the All India Institute of Medical Sciences
(AIIMS), Mangalagiri, subject to the provisions of the Act.”

The question was put and the motion was adopted

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF
MEDICAL SCIENCES (AIIMS), BILASPUR

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIMATI ANUPRIYA PATEL): Sir, | move the following motion -
“That in the pursuance of Section 4(g) read with Section 6(3) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIII\/IS),
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Bilaspur, in the vacancy caused due to the retirement of Shri Anil Baluni from the
membership of Rajya Sabha on 2nd April, 2024, subject to the provisions of the Act.”
The question was put and the motion was adopted

STATEMENT REGARDING GOVERNMENT BUSINESS
MR. CHAIRMAN: Now, statement regarding Government Business. Dr. L. Murugan.

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, | rise to announce that the
Government Business in this House for the week commencing Monday, the oM of
December, 2024, will consist of:

1. Consideration and passing of the Banking Laws Amendment) Bill, 2024, as
passed by Lok Sabha.

2. Consideration and return of the Appropriation Bill relating to First Batch of
Supplementary Demands for Grants for the year 2024-25, after it is introduced,
considered and passed by Lok Sabha.

3. Consideration and passing of the following Bills, after they are considered and
passed by Lok Sabha:-

(i)The Railways (Amendment) Bill, 2024;

(i) The Disaster Management (Amendment) Bill, 2024;

(iit) The Carriage of Goods by Sea Bill, 2024;

(iv) The Bills of Lading Bill, 2024;

(v) The Coastal Shipping Bill, 2024; and

(vi) The Readjustment of Representation of Scheduled Tribes in Assembly

Constituencies of the State of Goa Bill, 2024.

4. Consideration and passing of the Merchant Shipping Bill, 2024, after it is
introduced, considered and passed by Lok Sabha.
ANNOUNCEMENT BY THE CHAIRMAN

MR. CHAIRMAN: Hon. Members, | hereby inform that during the routine anti-
sabotage check of the Chamber, after the adjournment of the House yesterday,
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apparently a wad of currency notes was recovered by the security officials from Seat
No. 222, presently allotted to Dr. Abhishek Manu Singhvi, elected from the State of
Telangana for the term 2024-26. The matter was brought to my notice and | felt it
expedient, as per practice and ordainment, to ensure that investigation takes place in
accordance with law, and the same is underway. ...(/nterruptions)... Nothing is going
on record. ..(Interruptions).. Please take your seats. ..(Interruptions).. Hon.
Members, it was my duty, and | am obliged to inform the House. And, information is
imparted for a very simple reason that this is a routine anti-sabotage check which
takes place. When it was brought to my notice, | thought someone would come to
reclaim it. Nothing has happened this morning. Number one, | am not aware; you
cannot make out from the look, whether the currency notes are fake or not.
Apparently, denomination is of 500 rupees. The wad appears to be physically of 100
notes. But all these are subject to serious investigation. And, | am sure, no one
should be opposed to an investigation because this House even otherwise has to
send a signal.

We are increasingly getting into formal economy. Does it indicate the state of
economy, hon. Finance Minister, that people can afford to forget! .(Interruptions)...
Yes, speak on this issue only. | will request you to confine to this issue.

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, | will
speak only on this issue. | am not going beyond that because | know that you will not

allow if | will go beyond that. FUTAfT Sft, BRT U B fde 21 319 HeT & fh I8 fex
SARCIRM 3 B, SHIY 19 T §NCIe YRT 81 81 STl 3R STd b ATdh qHE
3MMATCRIST | I Rig 718! 81 STl b a8 fh=dt ua =afth & Ut a1 ol U e &
SR el 7, T T D] A 21 dIer1 2l ... (FaE)... Sir, you know; you all are
all lawyers; can he do something like this !

MR. CHAIRMAN: One minute. ... (/nterrupt/ons)...
SHRI MALLIKARJUN KHARGE: And these people.. ...(TdETH)...

MR. CHAIRMAN: Nothing is going on record. ... (/m‘errupt/ons)... Hon. Members, the
Leader of the Opposition has said two things. .. (/m‘errupt/ons)... One minute, | have
taken note of it. ...(Interruptions ).. The Leader of the Opposition has said one thing
that when a matter is under investigation, we should not be making a debate of it.
..(Interruptions )... | would greatly appreciate if this is followed. ...(Interruptions)... | find
its breach virtually every day. Everything under investigation is more the subject of
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investigation in our debate. Secondly, to respond to hon. LoP, | was extremely
concerned and, therefore, | myself ascertained whether the hon. Member had really
attended the House. | could not go more than that. And, | found out from the record
which we maintain, electronically, that the hon. Member has, in fact, signed that he
had come to the House. ...(Interruptions )... Now, | have not made any reflection. Hon.
Members, | cannot even say whether the currency notes are genuine or not. | can’t
even say whether there were hundred notes or not. | cannot say that.
..(Interruptions )... Mr. Tiruchi Siva. ... (Interruptions)..

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, you are the custodian of the House. Sir, we
repose everything on you only. You made an observation. We all were silent. A
Minister is provoking their Members to get up and shout. It is totally unfair, Sir.
..(Interruptions )... 1t is totally unfair. | saw that, ..(Interruptions).. | saw that. It is
totally unfair, Sir. Why should they disturb the House unnecessarily?
..(Interruptions )...

it 3ot R W), SIRI ffeR Fl1gy] ... (FaEH)...

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): Sir, this is the Upper House and it is highly regarded.
Every word spoken and every action we do here are well recorded, documented and
people are watching. In the very initial stage, you have observed correctly that as per
the routine protocol checking, the anti-sabotage team checked the seats just to wind
up the proceedings and the House. During that procedure, the so-called currency
notes were found. The seat number was deciphered and the Member has also signed
that day. You have already mentioned it. But | do not understand why there should be
objection, that the Chair should not take the name of the Member. ...(Interruptions)...

AN HON. MEMBER: Let us have Zero Hour. ...(Interruptions )...

SHRI KIREN RIJIJU: Mr. Chairman has rightly pointed out the seat number and also
the Member who occupies that particular seat. ...(Interruptions).. What is wrong in
that? Why should there be an objection to that? Moreover, when the Members have
agitated, there is a reason. You can’t just put the blame on the Members who have a
concern. Don’t you think that while we are going towards Digital India, carrying a
bundle of notes in the House is appropriate? Definitely, this is not appropriate.
..(Interruptions )... We don’t carry note bundles to the House. You don’t need to pay
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that much of money, even if these were genuine notes. That is why, it is a serious
matter. ...(/m‘errupz‘/ons)... | fully agree with the observations of the hon. Chairman,
that there must be serious investigation and the concerns raised by the hon.
Members are also very genuine. ...(Interruptions)...

MR. CHAIRMAN: | think hon. Members, the step taken at my end was minimal. It
does not cast that | have transgressed. It was my duty to bring it to your notice.

SHRI MALLIKARJUN KHARGE: Sir, you said, it is under investigation. Without
investigating, how can you say, ‘a particular man or a particular seat’ ?
..(Interruptions )..

MR. CHAIRMAN: You are casting aspersions on the Chair. ..(Interruptions).. Hon.
Members, | have said, it was recovered from a seat allotted to someone.
..(Interruptions ).. Why do you target me every time? Targetting the Chairman is the
least easy. ..(Interruptions).. Now, hon. Leader of the House.

[T & AdT (37 S WHTE AN ARV FHIULT Si, I§ Sl TS 'l B,
(TAY)... IS Sl g1 U<l 2, I8 98 8 MR TS & 3R 9gd 81 ARIA
IR B G 2l ...(FF)...  Ig g1 uel AR fauer #§ fqwrford g9 & forg €1 8,
Jfedh |eq B TRAT W (F I Bl ...(FFHF)... AT & bcd IR U dxid bl
U d e Bl ...(FEUF)... 31 M9 R 3R 3T [T IR IR W™ & P
gafcier feca # gRft oIk g9 &1 gy, Ui &7 T+t BRI ...(aen™)...  Toici S A
PO T AU U H ATl &, PO 37 fauer H 31chl 21 ...(FaE)... 3777 fhdl U= el
el Sl fohdlt e R et STall, I8 S <181 21 ...(Fag™)...  §HR ol 3%
ARTeE IS AT 81 H expect B BT AT fb T T2l Ig SARTIH W a3
&Il ...(ag)... 93, H W lawyer g ...(aEM)...

SHRI SANJAY SINGH: Sir, Zero Hour.

st SId UBTI FSI: 319 SIRI 3R &1 gt fad1 81 el 8! ...(&ae )...  Sir, good
sense should prevail on the Opposition always. I ﬂgﬁg{ 3¢ IR SIRT 3R ilﬁ,
WWWW%WﬁﬁWﬁpre-emptmiﬁm
I 81 el YET 8, 390 Y &1 | W Bl STHRd 81 31T with healthy mind and with
healthy spirit, we should take it and the investigation should continue, AR W_CF?[
feca Al A1fETl SeR & Y&t 3R SER & u&l ¥l ANl Dl 39 =T Bl condemn
&HRATAMRY] ... (FGLT). ..
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MR. CHAIRMAN: One minute. ...(Interruptions)... Before the Leader of the
Opposition speaks, you have said, | have named someone. Let me invite your
attention that from this Chair, | am scrupulous that nobody is hurt. What | said was,
apparently a wad of currency notes was recovered by the security official from Seat
Number 222 presently allotted to Dr. Abhishek Manu Singhvi elected from the State of
Telangana. | did not cast any aspersion on anyone. It is a seat. ...(Interruptions)... |
have to indicate to whom it is allotted. ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: | request you. Sir, you yourself said that it will be
investigated. And after investigation only, you can come to the conclusion. We never
objected that you should not investigate. Have we objected? Why Mr. Nadda should
say, ‘l am trying to suppress that matter?” We never. ...(/nterrupt/ons)...

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... Nothing will go on
record. ...(Interruptions)...

M dorm RiE: W), o <RIU fF #=h T & 91C T W BIHR I 32 B
...(STFET). ..

aiftreg 3iR SeEim w1 (it digw Maeh): IR, I8 UF 991 TR a9 2, Riifes a1t
wad of currency notes ﬁl@f%, I ol Udl ol fh SN R AR RAT-HT Aot e
D! Bl ... (TAYT)... B D A A S 31 B & b HA b wkfed, b ol
3R B ART & HUR fquer & a1, Feq & fauer & 71 iR g7 It aMfad
TSEYT & AR 7 IR-IR A& ®l 8] g AT, T H AN Bl * B DI IR
&I AR facelt TrHdl & HUR A Y W R BT 914 &1 ...(FFIH)... I faa=h
R & SR IR-IR AT $I TATARIRIT BT WRE B § 3R Teq B g e8] ol
g1 4 e € f g2 g1 iR fwa g1 ...(cagm)... &8 g9 Rueg ot o8 * o1 T2
2, TR 3T Ity A B =R B 3R A 92101 39 fo1g a7 fg Us < Bl
g, 71 99 Aol & IR AR Bl &1 ST g0l L. (FEIH)... 31T Sl A1
TSR 31T & IR 7 ®8T &, H F9eIdT § 1 9 4 59 949 H Udh vl g1
SN fop Brs At fawa g wR s=IfRe e 81 <& 81, $is 41 favg e SR iiRan
A DI UlehaT Tl BT 81, &7 [uet 3fTST Ha 3R 9 Bl He-l arsdl & fb A a d
e Bl SIh A T+ <31 3R B ¥l U B RIS & HUR e+ bl foved 8] dxl

: Expunged as ordered by the Chair.
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IR B Rfeg & FWR, facsh dredl & HIR W o7 Aearg A8 STae|
...(STFET)....

MR. CHAIRMAN: One minute. The hon. Minister has responded to an issue raised by
LoP that if a matter is under investigation, that should not be debated. Fair enough.
...(Interruptions )... But he says that it should be a general rule. ... (Interruptions)...

SHRI MALLIKARJUN KHARGE: Sir, | had never said that. | said, when our Chairman
is investigating ...

MR. CHAIRMAN: | am not investigating. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: It is not a court. ...(Interruptions)... | never said,
‘the judiciary’. ...(/m‘errupz‘/ons)... | said, when you are investigating...

MR. CHAIRMAN: | am not investigating. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: ... and when you are getting information, they need
not bother. ...(Interruptions)... We are safe in your hands. ...(Interruptions)... As
long as you are fair, we are safe in your hands. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, | do not investigate myself. | cause investigation to
take place. For example, let me tell you... ... (Interruptions)... | have been extremely
careful that anti-sabotage check is very severe because in this highly technological
situation where chemicals are used, anyone may use anything, this side or that side.
The first and foremost is security. From that perspective, it was done.

st Ay MIe: W), 59 98 SRIST T T, o] | By 1 Saxl, 99 fbha &
goI- 8199 8l g AT Al ...(Fau)... I9 W) d1 9% investigate 81 X8 T, d9
fpd fod g=aid 8BTS el Iof T o7 ...(ae™)... oiled &l I8 T BT 1T
b BTSN B Tt < AT FET 3R 131 BT I8 T BT AV fob SIRT 8ffa”
B9 QD! HURT &, AT J T BN & 3IF I B8R IR SIRI 3{aR H B4 disturb 781
BN ...(HIT)... FATIT AR AT B ST™! 8, TAHES BT Legislative Business
ST & ST Bl ....(FILT)...

MR. CHAIRMAN: Final word from Leader of the House. ...(Interruptions)... Leader
of the House, final word, so that | proceed further. ... (Interruptions)...
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st SHIG UPTI AT AHTYRT ST, 31T o9 fagel & U= §a+71 good sense prevail B
BT &, dI 89 Agd! Id9Hfd | I IRATd UIRd BT 91T & Legislative Business
BT HHT disturb T far SN 3R general SMERESNE proceedings ol JAT SR
TR 3R FI¥9H IR HfTad vy I Tl ....(Fae™)...

#t IR MIS: I8 A §Y BT GAT 8 AR IHD! (97 I b TN b HUR AR S H

expertise gl

g e RRS: W, dier o 1@ 8199 7 Us adld &l 81 89 ofls 3w f
GTCﬁ'%P%Ff,@?ﬁ\‘rﬁiﬁ?ﬂﬁfﬁwaﬁmﬁ?ﬂﬁ?mexperienceiﬁmﬁ?ﬂ
98 g991d Sd &, Y 4T d ofleR 31T S B18H & 'AREY TZT' B8 BN address B
g1 34l |l I8 RPIS H 21 B9 & 3SR Th-GAR Bl $O0d IRPHRR G, I8 T84
ARt B1 IR, o1yl g Repis Idh B NI 31T offex ot fa mifsrer = o
THh U E, ...(aY™)... TS T, dT TRURT AR ooid &b 1| ...(aLT)... VAT
21 81T 81 ofrex 31T & B9 = TR | S 3TYIdl &l &, 31U+ UTe] Bl 3R I 8 I
TS peacefully T ATE & <l ART ST He-T & fb S=i Sl oIRe 31T Y,
9P T T formally TG ATE §dT Fehd & b 3T Y JT BIS-BIC fawg o1
&1 ST PR BISY disturb T8I BRI ? 3MUh! AXB H unnecessary &l 3T HR AT
BTSY disturb 81 BT, MYBT AT $HBT commitment T TSI 3R 3T TST fake
narrative ST 81 BV, $ADBT WY 3TTHT ITET HRAT TSI ....(FILTH). ..

MR. CHAIRMAN: Hon. Members, | have received one notice under Rule 267, seeking
discussion on the problem of farmers. | do not find the same in order and, therefore, |
am unable to agree to that.

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Now, Matters raised with Permission of the Chair.
...(/nterrupt/ons)... Nothing else will go on record. Yes, Shri A. D. Singh.

Demand to grant more Visas to technical experts from China
SHRI A.D. SINGH (Bihar): Sir, private sector enterprises from footwear and textiles

to engineering and electronics in India have purchased huge machinery from China
but are unable to use them productively without the help of Chinese technicians. The
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machinery is lying idle and export orders remain unfulflled. The Secretary,
Department for Promotion of Industries and Internal Trade, has accepted the claims
by Indian companies that a significant skill gap exists between the Chinese and Indian
factory supervisors and workers.

(MR. DEPUTY CHAIRMAN in the Chair.)

The leaders of these private companies are of the view that Chinese professionals are
highly productive and less expensive.

In view of this, the Engineering Export Promotion Council of India is of the view
that more Visas should be given to Chinese experts so that the machinery in India can
be put to an efficient use. Hence, strategies should be designed in such a way that
the experts are issued Visas after due diligence keeping in view national security. The
process should be expedited.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri A.D. Singh: Shri P. Wilson (Tamil Nadu),
Shri Prakash Chik Baraik (West Bengal), Dr. John Brittas (Kerala), Shri Sandosh
Kumar P (Kerala), Shri A.A. Rahim (Kerala), Shri Niranjan Bishi (Odisha) and Dr.
Sasmit Patra (Odisha).

Concern over rising cases of non-communicable diseases (NCDs) in the country

SHRI JOSE K. MANI (Kerala): Sir, | rise today to draw attention to a growing public
health crisis in our country -- the rising cases of Non-Communicable Diseases
(NCDs). These diseases, including diabetes, cardiovascular diseases, cancer and
chronic respiratory diseases, are now responsible for over 60 per cent of all deaths in
India, according to the World Health Organisation (WHO). In 1990, this was around
38 per cent. Alarmingly, these diseases are increasingly affecting younger population,
particularly those in their 30s and 40s. The economic impact of NCDs is severe. One
in four Indians has a risk of dying from an NCD before they reach the age of 70. And
majority of them die at young age. Every life lost is not just a personal tragedy, but
also a loss to our nation’s progress, potential and to the family. At the heart of this
crisis are poor lifestyle choices, such as unhealthy diets, lack of physical activity,
smoking, excessive alcohol consumption and also high level of air pollution. Limited
access to primary healthcare, lack of preventive care and insufficient early detection
mechanisms mean many of these Non-Communicable Diseases go undiagnosed until
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it is too late. Large Indian companies and Multi-National Companies in India often use
pesticides excessively and irrationally in food production to maximise yield and profits.
This contaminates crops, soil and water, leaving harmful chemicals in food consumed
by the public. These pesticide-laden foods have been linked to the rising incidence of
Non-Communicable Diseases.

With the rise of consumerism, our population, especially the youth, are lured
by the Multi-National Companies into unhealthy food habits. The Government’s
current efforts are insufficient in addressing this growing epidemic. So, the
Government should, with immediate effect, bring stringent regulations and ensure its
effective and time-bound implementation. This includes stringent regulations on
harmful food practices, banning of all health-hazard items used in food production,
nation-wide campaigns promoting healthy living, better healthcare infrastructure and
fostering a culture that prioritise well-being over consumerism. We need to ensure
that health is not a privilege, but a promise kept for every single citizen. Thank you.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Jose K. Mani: Dr. Fauzia Khan
(Maharasthra), Shri P. Wilson (Tamil Nadu), Shri Prakash Chik Baraik (West
Bengal), Dr. John Brittas (Kerala), Shri Sandosh Kumar P (Kerala), Shri A. A.
Rahim (Kerala), Shri Niranjan Bishi (Odisha), Shri M. Shanmugam (Tamil Nadu),
Shri Meda Raghunadha Reddy (Andhra Pradesh), Shri Haris Beeran (Kerala),
Shrimati Jebi Mather Hisham (Kerala) and Dr. Sasmit Patra (Odisha).

Demand to organize special classes of traditional sports in schools

S FoaAl A (STRIES): AN SUFHYNT HBIGd, H aid 99 H URARE
ol Bl TdT S o ToIU faemeral § YRUR® Wil Bl fA9IY Befaii & AT & dael
4 GEITT <1 AT g, Sil AT Heeaqul 3R AHY B ATTeI T 6

HRIGY, JToTdhd ged SATGTR §e-Ic &I g1 H WAd 81 & 8, ras Sk
RN fIHRT 3R AFRIS GBI IR UiTpet 3R IS 8T 81 URIRG Wl 7 had
RN e, dfcd ARG gerar &1 A faerg &xd €, S 5=a1 & 999 A &
forv amavgd Bl ¥ W fhdY o1frR<h goTe 31 g=RIfRT &l SMasIdhdl 8! I, o
dHaSl, WIEl, ST goIc heell & 3iR AT H Wpell | AN B S Fehd 5l 57
AT BT 9 raaR Ao o3t | R1erehi Dl HRIE SHR SHB! YB3 B Sl
Hh<dl &, ATh d T2l Dl URIRD Wl I IRIET HRar Fh| 396 [T SIRJHST IR
g HICT IFSATST S HIETHT BT SUIRT (T ST Fabell &, Sl gedi H Sl 3R
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EATHBT Bl FeaTed BT 59 YHR B TR § g<di B IRIRSG fthea
GUR BN 3R d @R Sie Bl 2 H ad 9gIiil, Sl I9db qaY fdbrg & oy
ATVHRI BT

eIy, ¥ Wed & H1egy | gy 761 @30, oY g uere oft I fde wrelt
% [ Tpail # Frafid W 4 ey werail &1 SrareT BT S e &, ST+ a=dl &l
IRURE Well & Hed AR IS¢ giaerd A yRRIT BT ST AahdT g1 39 BTl &
AT W g<d] DI - hddl Well b aR H SFBRI 8N, gfcth S §1 Wil Bl Wl b
oy ot grcartea foan SIQ | IR @ Bigal 3 ol gRT 2 TeHl IR AR Y
AT fhd ST |ehd €1 31 TRIAIRIATST & YR W g=di &l REHR & A1, S
Ie STed 3R IRT BN IR Wail § 396! YrfiaR] &l ggmar fe T, g=dre|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by Dr. Kalpana Saini:- Shrimati Geeta alias Chandraprabha (Uttar
Pradesh), Ms. Kavita Patidar (Madhya Pradesh), Shrimati Sumitra Balmik (Madhya
Pradesh), Dr. Sumer Singh Solanki (Madhya Pradesh), Shri Naresh Bansal
(Uttarakhand), Shri Ram Chander Jangra (Haryana), Dr. Sasmit Patra (Odisha),
Shri Niranjan Bishi (Odisha) and Dr. Fauzia Khan (Maharashtra).

Demand for financial assistance to victims of devastation caused by Cyclone Fengal
in Tamil Nadu

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, through the Chair, |
want to draw the attention of the Government to act with urgency in addressing the
severe and widespread devastation caused by Cyclone Fengal. The Cyclone Fengal
emerged as a low-pressure cyclone in November 2024 and it brought too much of
rain in Thanjavur, Thiruvarur, Nagapattinam, Mayiladuthurai and Tiruchirappalli.
Later, the cyclone hit the shores on 1% and 2" December, causing a great damage
across. It has ravaged 14 districts, directly affecting 1.5 crore people, displacing 69
lakh families and has caused loss of 40 precious lives, along with loss of 3,000 cattle
and 2.50 lakh poultry. Heavy rainfall, exceeding 50 centimetres in one day, has totally
submerged the districts of Villupuram, Cuddalore, Tiruvannamalai and Kallakurichi.
There were also damages in Chennai, Chengalpattu, Kanchipuram, Thiruvallur,
Vellore, Ranipet and Krishnagiri.

The Tamil Nadu Government has deployed a workforce of 38,000 officials and
1,20,000 first responders, who actively engaged in relief and rescue operations. Nine
teams from the NDRF and nine teams from the SDRF were also deployed. Despite
these commendable efforts, the scale of destruction far surpassed the State’s
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capacity to recover independently. So, the initial assessment shows that we need
Rs.2,475 crores, but the State Government has demanded Rs.2,000 crores as
immediate relief from the Union Government. We are worried looking at the past
inadequacies in disaster relief. We had asked for Rs.37,000 crores, but we were given
only a paltry Rs.267 crores. It is very necessary. This has caused a great damage.
The Cyclone Fengal requires a decisive and compassionate response.

| would urge that helping out at the time of need is, of course, a test of federal
governance and federal solidarity. | would urge the Ministry of Home Affairs to act with
urgency to demonstrate fairness and sensitivity in this issue. The Tamil Nadu Chief
Minister has written a letter to the hon. Prime Minister also. So, kindly release Rs.
2,000 crores for interim relief, which would only rescue the people. People have totally
lost their livelihoods. So many houses have been washed out. Still, it has not been
recovered. It is still raining there. Tamil Nadu is in a very distressed position because
of this cyclone and we have approached it in the right manner. Now also, | would like
to draw the attention of the House and urge the Government to kindly act with
compassion and give relief to the States concerned. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by Shri Tiruchi Siva: Shri P. Wilson (Tamil Nadu), Ms. Dola Sen
(West Bengal), Shri Prakash Chik Baraik (West Bengal), Shri M. Shanmugam (Tamil
Nadu), Dr. John Brittas (Kerala), Shri Sandosh Kumar P. (Kerala), Dr. Fauzia Khan
(Maharashtra)), Shrimati Mahua Maji (Jharkhand), Shrimati Jebi Mather Hisham
(Kerala), Shri Haris Beeran (Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi
(Odisha) and Shri A.A. Rahim (Kerala).

Need to improve the well-being of employees in private sector companies

SHRI SAKET GOKHALE (West Bengal): Mr. Deputy Chairman, Sir, the issue that |
wish to bring to the notice of this House is very important. On 20" of July this year, a
young 26-year-old woman, named, Anna Sebastian, suddenly died. She was found
dead. Her mother then wrote an open letter on social media where the mother said
that her daughter had died because she was made to overwork in the company where
she was working. The company happens to be one of the big four consulting
companies; it is a multinational company.

Similarly, before that, in February, Satish Nandgaonkar, a journalist working
with a very major Indian newspaper in Mumbai, suffered a cardiac arrest. At that time
also, his family, even the Press Council, said that this happened because, at work,
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the boss allegedly was very toxic, who kept berating him and also insulting him. So,
after these two shocking incidents, there has been a groundswell of complaints also
on social media from people in the private sector saying that presently, at many
places, there is a toxic work culture, a work culture where employees are made to
work for long hours and are subjected to insults. A lot of this is happening in private
companies today.

Sir, for me also, this issue is very important because we are talking about
private companies. Why it is important for my State is because Bengal means
business. Today, this is a priority for me because we have more than 1.45 lakh active
companies in our State. Today, the IT sector in West Bengal employs more than 2.6
lakh employees. So, the issue of reforms in private sector is very important.

Sir, there is a reason as to why | wish to draw the attention of the House to this
particular issue. This year, Government revenue from corporate tax was less than the
Government revenue from income tax. Who are paying income tax? It is the people
working in private companies. | will just give some examples in which they are
subjected to a very toxic atmosphere. There is no overtime pay provision in the
contracts in India. People are made to work 8 hours, 10 hours and even 12 hours.
There is no provision for overtime unlike other countries. A lot of employees, who
work in client-facing companies, are subject to whims of their clients, who call them
on weekends, etc. So, there is a need that our labour laws regulate this. We do not
have legislation right now to regulate it. What happens at times is that employees lose
their jobs and unemployment happens. Today, the condition is so bad that people
who have worked in my State of West Bengal have not been given their MNREGA
dues. The total pending dues amount to Rs. 8,377 crores.

MR. DEPUTY CHAIRMAN: Please speak on the subject.

SHRI SAKET GOKHALE: These are the people who have worked. .. (/nz‘erru,oz‘/ons)...

Nt IYFUTULT: TRt ST, ST Y Heolde b HUR i, da) Rebls R ST | I8 3T

ST Bl ... (STdHT). ..

SHRI SAKET GOKHALE: These are the people who have worked. .. ( Interruptions)...
When people lose their jobs, they get this sort of deprivation... ... (/nterrupz‘/ons)...

MR. DEPUTY CHAIRMAN: Confine yourself to the subject. ...(Interruptions)...
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SHRI SAKET GOKHALE: That is why | am saying that this toxic work culture and
deprivation of people is something which the Government and this House needs to
take seriously. People who are employed need a healthy work atmosphere and
people who have worked need to be paid, be it the private sector or be it the
MNREGA workers in West Bengal. Thank you very much.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour Mention made by hon. Member, Shri Saket Gokhale: Dr. Fauzia Khan
(Maharashtra), Dr. John Brittas (Kerala), Shri Mohammed Nadimul Haque (West
Bengal), Shri P. Wilson (Tamil Nadu), Ms. Dola Sen (West Bengal), Shri Prakash
Chik Baraik (West Bengal) and Ms. Sushmita Dev (West Bengal), Shri Samirul Islam
(Kerala), Shrimati Mausam B Noor (West Bengal), Shrimati Jebi Mather Hisham
(Kerala), Shri A. A. Rahim (Kerala), Dr. Sasmit Patra (Odisha), Shri Niranjan Bishi
(Odisha) and Shrimati Mahua Maji (Jharkhand).

Demand to expedite the work related to infrastructure and tourism development
projects in Tamil Nadu

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, there has been a
persistent neglect and inequitable treatment faced by the State of Tamil Nadu in the
hands of the Union Government, which has led to the stalling of various infrastructure
works and tourism development projects. The compensation mechanism promised
under the new GST regime was abruptly stopped by the Union Government in the
year 2022, resulting in an annual revenue loss of Rs. 20,000 crores for Tamil Nadu.

The Union Government's increasing reliance on Cesses and surcharges has
severely restricted Tamil Nadu's share in the divisible pool of taxes. In the Financial
Year 2022-23, the Union Government collected Rs. 5.1 lakh crores through cesses
and surcharges. Had these collections been included in the divisible pool, Tamil Nadu
would have received an additional amount of Rs. 20,800 crores in just one year.

Further, unfair limitation on State’s borrowing ability by fixing a ceiling of three
per cent of GSTP has led to a loss of Rs. 8,500 crores in borrowing space over the
last four years, which impacts Tamil Nadu's ability to finance critical public
infrastructure and welfare projects. In the Union Budget 2023-24, Tamil Nadu was
allotted a mere 2.5 per cent of national resources, which is inadequate. The Union
Government has been progressively shifting the burden of Centrally-Sponsored
Schemes on the State Government.

Contents Page t



[ 06 December, 2024 ] 23

A classic example is affordable housing in partnership, wherein the Union
Government contributes Rs 1.5 lakhs per unit while the Government of Tamil Nadu
contributes around Rs 12-14 lakhs per unit. Over the last four years, the total
allocation for railway projects in Tamil Nadu has been equivalent to the annual Railway
budget for Uttar Pradesh. Various major railway projects have been stalled due to
insufficient fund allocation. No mega infrastructure projects, including highways, have
been sanctioned for the last ten years in our State. The proposal for various tourism
development projects in Tamil Nadu, including transformation of Rameshwaram
Town, Nature Trail at Pykara, Ooty and Shore Temple Garden, Mamallapuram, has
been submitted and needs the Union Government’s immediate attention. The
approval and works for Parandur Airport, Hosur Airport, Greenfield Cuddalore Port,
Metros for Kovai, Madurai and Hosur, expansion of Kovai, Trichy, Madurai and
Turicorin Airport has to be expedited by the Union Government. Sir, Tamil Nadu has
long been a beacon of progress, contributing significantly to India’s economy and
development. Yet, the systematic denial of its rightful resources and support has
immensely strained the State’s fiscal health.

| request the Union Government, through you, Mr. Deputy Chairman, to
address these issues urgently and provide the State of Tamil Nadu with a fair share of
resources and support.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri P. Wilson: Dr. Sasmit Patra (Odisha),
Shri Niranjan Bishi (Odisha), Shri A.A. Rahim (Kerala), Shri M. Shanmugam (Tamil
Nadu), Shri Prakash Chik Baraik (West Bengal), Shrimati Mahua Maji (Jharkhand),
Shrimati Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P (Kerala) and Dr. John
Brittas (Kerala).

Demand to start superfast train from Kanpur Central to Somnath

st 91y WM AT ((STR UK : A STFHIT A816d, H 39 9 & A1e0H |
3ITIHT AT MBS BT AT § b HIYR Agel § A & fofg qrIT- SR
oo, TIRYR IS, GARYR, e, dIaT, formge, a1, SaayR, SRl 9 &I §U
R AT TH TRIfET T GURBRE ¢ T 2 MMUE B & &1 39 ©e W
HHATY P ol BIg W ¢ U T2 2

IS, 39 HC UR N Bl AN 9 811 & BRI S+ Yot ATRAT DT IR
BT EAT HRAT ISl & 3R I I FIeF| A 1A B UR a1 891 gl g,
T 7 & IR W9 11 &1 gaid] gl
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A SUGHTIIT HBIG, 9 O IR ¢+ b ATINHT I 9 211 19 B JqgH
feragpe am, with die A #8% <t a1, Aerdid SAIfifelT Sooiq ud |1y
SIS & S BT dTel SGIG3AT DI GIHAT BRI 3R IR U<, 7 U2l Ud
ORI & 3 STHE Bl ASTR 6 ATAR YT BT Yd Yol Io%d H d sl sl
T8 o §o IS &F & (9D & ol HieT T eeR Anfad gifl|

AT FHTIIT AE16, B4 qU1 [I9aTd 8 o 3 H1es | A1y NerH =il it
SURIH T & T+ H Iferd HrIare! & &3 b ST dl X [Jbr & GHimd
379 S 3R HYR A AHEARI TP ¢ AT Dl 31 AT WIDHR B, Igd-9gd
TS |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Baburam Nishad: Shri Chunnilal Garasiya
(Rajasthan), Shri Balyogi Umeshnath (Madhya Pradesh), Shri Kunwar Ratanjeet
Pratap Narayan Singh (Uttar Pradesh), Shri Kesridevsinh Jhala (Gujarat),
Shrimati Kiran Choudhry (Haryana), Shri Ram Chander Jangra (Haryana),
Dr. Parmar Jashvantsinh Salamsinh (Gujarat), Shrimati Ramilaben Becharbhai Bara
(Guijarat), Dr. Bhim Singh (Bihar), Shri Naresh Bansal (Uttarakhand), Shri Dorjee
Tshering Lepcha (Sikkim), Shrimati Geeta alias Chandraprabha (Uttar Pradesh),
Ms. Kavita Patidar (Madhya Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh),
Shri Babubhai Jesangbhai Desai (Gujarat), Shri Banshilal Gurjar (Madhya Pradesh),
Shrimati Seema Dwivedi (Uttar Pradesh), Shri Niranjan Bishi (Odisha), Dr. Sasmit
Patra (Odisha), Shri Brij Lal (Uttar Pradesh), Shri Shambhu Sharan Patel (Gujarat),
Shri Devendra Pratap Singh (Chhatisgarh) and Shri Amar Pal Maurya (Uttar
Pradesh).

Need to address the problem of rice mills in Punjab

st Wiy PAR W(W):W,Wﬁﬁartiﬁcial crisis create T 3T, oI
AT, Tl 31 rice millers BT I8 TATGT JHAT AT, ATS H IS AEIH
I H&e H $© I T TEdl g1 I8 g4l important &, @i I8 QR < § T8
STel Wl Bl 7, S99 He{ad gl

AT SUTHTYRT HEIGY, 39T Bl WIS Bl Th YuTTel! 3R Tfhar gt &l
9 UfhaT # fHar #S1 § STHR 3199 3[FTST Bl 9T 81 I8 39T He! ¥ rice millers
& U 31T §, 981 ISP milling BIHR I8 FCI & TIGTH H STl 81 FCI & M § 5
% 91 fhr ! g ISl H distribute fHaT ST 21 3R 9 YR wfshar H ab )
cb@;“lﬂﬁ&dlﬁﬂTWIdeisruptWﬁﬂTWﬁﬁﬁﬁmﬁ,m\%ﬁ?rice millers
D1 Igd JHAT BT 21 I8 P business bl Igd hit B 2|
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HEIed, Uold § 9 IR €19 WRIal & FHI FCI & ™ Wlell 8! fhy 1|
AP 3Tl fUSell B BT Sl 2 G Hifgd <9 &9 rice millers & TN stored 2T,
SIP! BT o] TATI 519 MY MaTH 31K rice millers H S8 &1 WTell Tai g, I
procurement hit BT S I8 a1 fdh fHATT SATg TIAR He! WR WS 7, ITP]
FSTS! 3R SN & BRI Hg SIS T el T& XS TR o1 To!| ST fardr Ig
a1 o fhATT T 3Tl el 3 <X g5 | 519 fhAI 1 3RTell el § a3 Bl &, ol
YT 9 BT SHIFME IR 3R Ul 21 el &l Bh I8 gsdl & [P U8 3T IRYe
THUAY) UR T SI1T T, 39T g IRBR J IADT 45 3UI W hard B 3T, 399
98 SITGT JHA &1 AR A rice millers BT <, A1 d ST milling B &, IH TR S
S de g9dl 8, 9 TR BIIEl 8IdT gl S0 miling ¥6 sl 39 dXid A
economic agrarian States & ecosystem P fored B B YN fwam 111 9oTe
WHR 1 o v a8 ¥ ara fafgat fordl, Sfea S9a1 BIs Stard 81 Tl I8
R D1 715 1 ST S B 18 T &, ST dGTHR 36 [HAT SMY| AT I8 A ©
fh IR BRI TP | B established process G2l disrupt Ebﬁﬁ, al § amyd ATIH |
ENI o Ir8dl § féh &I FCI & process tenderized 81 &, &RIT FCIs & timeline
Peiex H frozen 81 & fh eI 219 &I Bl dRRG B B el 81 81 3R I8
fheres B, A1 99 IR U1 -1 8Tl [ 9 QXY lshdT bl 3R<I-<ava foham 11l <
ARBR fHarl I 4l WY gaall o1 18] 8, F1 b5 ARBR I Dlol Bl dlel
Hex TR T W g1 o1 ArEdl 87 WRT U e g1 39 fhai df 91 Ad
gl fodt fo@m 2 ...(au™)... 3 D] hise Sy ... (99T 3t §8Y).. a8
ISUA Bl ...(FIHH)...

At SuwHTafer: HTq Sfl, ATIBT STgH TH 81 TAT 81 WilSt, 1A | q1d 7 DX Horg
Sil, 319 Hie IR §ShR 7 dldd|

The following hon. Members associated themselves with the matter raised by
the hon. Member, Shri Sandeep Kumar Pathak : Shri A. A. Rahim (Kerala),
Dr. Sasmit Patra (Odisha), Shri Sandosh Kumar P (Kerala), Dr. John Brittas
(Kerala), Shri Prakash Chik Baraik (West Bengal), Dr. Fauzia Khan (Maharashtra),
Dr. Ashok Kumar Mittal (Punjab), Ms. Dola Sen (West Bengal), Shrimati Phulo Devi
Netam (Chhattisgarh) and Shrimati Mahua Maji (Jharkhand).

Concern over increasing cases of drug abuse in the country

il wHiE fardt (TSR : SUFHIURT HBIGY, 391 92 & JaT T! AT H 0 Bl
RIRUT & €1 I8 W1 TR gl S K1 &, Si ol &1 vy §1 q1ae sedi 1 Aa
3T & ARING, AHIRTS AR Nfre WRed W ufiged a1t <&l 21 National
Drug Dependence Treatment RUIE & S RNINEEY DI 3TETEl b 10 I 75 94 TP B
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P19 20 Tfererd ot fh) 77 fohedt avg 991 & 3t €1 U RPN Toid] 37de $74
BRIGR DI AhTel HI 30 FOIR HRIS B 3fehdll &1 2014 F bR 2023 S D
Narcotics Control Bureau §RT ST& b 1Y wT2fiel U&TT b1 ATHT H SHTHIT 100 Ffererd
@1 gfg g3 © 3R 8Y FUeH ardll & o1 ATl 4 152 UK ®I gig g5 & GRbN
3fieh el H TR BR Bl aois H 2017 H 745, 2018 H 875 3R 2019 H 704 AN B Hid
TS © 3R TIH SATET VISR 3R IR U2 H g &l 99 30 ¥ 45 Y a4 & AN
DI T FGH SITGT B ATERT | SUSH THRITRA & Feld AT AT -3ATS AN I
JITHET B &1 TRT ARG 2TER 3fd RAfesd $79 A R TS & STHIMRAT 3R
IR &1 A3 A G7 D T b foTQ Hg AT AR A1 b &) Tefielt garsif
D B A AR DI FHT-YRET BT W1 UST 81 8T 21 S19-91d §I4 Bl Aellg
a1 Bl B, 9-0d ORI & ST UIC BT A ST AT 81 TE G318 7R Bl Teellg
DI IR IG1H Bl bl &l P HelH B JOIRd & fdb Gl Ulc H 721 Bl WY hl aRHS
DR DI GaR AT A &1 I8 I1 Ul 8, 81 21,000 BRIS Bl §IH IRMHE T &

HIER, 9 Ul WX 31T &7 drIsl &l iR Sied Bieil 21 ... (Taem)...
ORI §7 BT Hex g9 71 & 3R TR §99 45T U1 A Mhd I8 &, offh RDR Igi
HRATS el B & Bl [oRId & YAt & Afasg 7t 81 32 21 H 39 98 & Ay
5 ARBR U IUE BT g, FIfch Y31 ATYh HIEIH Bl STRaxd 2, il T dIc &
Hifere SrSrofl 81 ...(AGET)...

St SgTafa: gHIE i, 1Y fasy ux 9|
(@It agIed YIor+1T gv))

it |guTafer: TS ST, 39 fawy o= difery|

7 wrHTe foramsY: |-, 319 31 1 &, 1 31d H A9y uR B iefw| ArgaR, § 1 arsd
g ...(HIH)...

it |uTafer: | g A1 781 ]G, I 1 fIvy 0R & BRA] @12yl

it Tie framt: {31 OIS, ORI H UIfhwi 3R IR 9 Y $99 37 &) 8,
ST 3reTolY BT IS B 379 gaT8V b MR 3R UTfehed™ & Haee fhadwT 87
..(STA)...

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Pramod Tiwari : Shri A. A. Rahim (Kerala),
Dr. Sasmit Patra (Odisha), Shri Sandosh Kumar P (Kerala), Dr. John Brittas
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(Kerala), Dr. Fauzia Khan (Maharashtra), Shrimati Phulo Devi Netam
(Chhattisgarh), Shrimati Mahua Maji (Jharkhand), Shri Anil Kumar Yadav Mandadi
(Telangana), Shri Neeraj Dangi (Rajasthan), Shri Tiruchi Siva (Tamil Nadu),
Shrimati Jebi Mather Hisham (Kerala) and Shri Madan Rathore (Rajasthan).

Concern over high pendency of court cases in India

DR. SASMIT PATRA (Odisha): Sir, | rise to place before the hon. House the alarming
situation in the country due to high pendency of judicial cases. As per the National
Judicial Data Grid of India, there are more than 4.5 crore cases pending in various
courts in India as on date. Out of those 4.5 crore pending cases, about 60 lakh cases
are presently pending in different High Courts and more than 82,000 cases are
pending in the Supreme Court of India. There are various reasons for it, apart from
inadequate strength of Judges, judicial vacancies, procedural delays, etc. | am not
here to talk about the problems but to talk about the solutions. The solution is
implementation of the National Litigation Policy which has been pending since 2010. |
hope that the Government will take due course of action and ensure implementation
of the National Litigation Policy.

MR. CHAIRMAN: The hon. Member, Dr. John Brittas (Kerala) associated himself
with the matter raised by hon. Member, Dr. Sasmit Patra.

Now, Zero Hour. Hon. Members, from 1 p.m. to 2 p.m., we will take up the
remaining Zero Hour mentions. Is it okay? Is it the sense of the House ?
SOME HON. MEMBERS: Yes, Sir.
MR. CHAIRMAN: Okay. Good.
12.00 Noon

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN : Now, Question Hour.

Steps to enhance farmers’ income

*121. SHRI JOSE K. MANI: Will the Minister of AGRICULTURE AND FARMERS
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WELFARE be pleased to state:

(a) the steps taken by Government to enhance the income of farmers across the
country;

(b) in what manner the implementation of Minimum Support Prices (MSPS) has
contributed to farmers' income growth in the last three years; and

(c) whether any new initiatives are under consideration to promote alternative income
sources such as agri-tourism or allied activities ?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI SHIVRAJ
SINGH CHOUHAN): (a) to (c) A statement is laid on the Table of the house.

Statement

(a) Government of India’s commitment to farmers and making farming more
remunerative have led to adoption of a number of measures starting with designating
this Ministry as Ministry of Agriculture & Farmers Welfare in 2015 with focus only on
farmers. There has been an unprecedented enhancement in budget allocation. In the
year 2013-14 the budget allocation of Department of Agriculture and Farmers’ Welfare
was only 21933.50 crore. This has increased by more than 5.59 time to Rs. 122528.77
crore in 2024-25.

Scheme/programmes run by Department of Agriculture and Farmers Welfare
for overall growth of farmers are as under:

Central Sector Schemes:

1. Pradhan Mantri Kisan Samman Nidhi (PM-KISAN)

2. Pradhan Mantri Fasal Bima Yojana (PMFBY)/Restructured Weather Based
Crop Insurance Scheme (RWBCIS)

Pradhan Mantri Kisan Maan Dhan Yojana (PM-KMY)

Agriculture Infrastructure Fund (AIF)

Formation and Promotion of 10,000 Farmer Producer Organizations (FPOs)
Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA)

Modified Interest Subvention Scheme (MISS)

National Bee Keeping and Honey Mission (NBHM)

Agri Fund for Start-Ups & Rural Enterprises’ (AgriSURE)

O 00 N O O b W
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Central Sponsored Schemes:
National Mission on Natural Farming

Krishonnati Yojana

National Food Security and Nutrition Mission (NFSNM)
National Mission on Edible Oil-Oil Seeds (NMEO-0S)
National Mission on Edible Oil-Oil palm (NMEO-OP)
Mission for Integrated Development of Horticulture (MIDH)
Digital Agriculture Mission

o O N

Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER)

Sub-Mission on Agricultural Extension (SMAE)

Integrated Scheme for Agriculture Marketing -National Agriculture Market
(ISAM-eNAM)

9. Integrated Scheme for Agricultural Marketing-Others (ISAM-Others)

Rashtriya Krishi Vikas Yojana (RKVY)

Rashtriya Krishi Vikas Yojana- DPR (RKVY-DPR)
Paramparagat Krishi VikasYojana (PKVY)

Per Drop More Crop (PDMC)

Soil Health and Fertility

Rainfed Area Development (RAD)

Agroforestry

Sub-Mission on Agricultural Mechanization (SMAM)
Crop Residue Management (CRM)

Crop Diversification Programme (CDP)

O ©® N O oA W N

(b) Government fixes Minimum Support Prices (MSPs) for 22 mandated agricultural

crops and Fair & Remunerative Price (FRP) for sugarcane on the basis of the
recommendations of the Commission for Agricultural Costs & Prices (CACP), after
considering the views of State Governments and Central Ministries/Departments
concerned. The 22 mandated crops include 14 Kharif crops viz. paddy, jowar, bajra,
maize, ragi, tur (arhar), moong, urad, groundnut, soyabean, sunflower, sesamum,
nigerseed, cotton and & Rabi crops viz. wheat, barley, gram, masur (lentil),
rapeseed & mustard, safflower and two commercial crops viz. jute and copra.
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The Union Budget for 2018-19 had announced the pre-determined principle to
keep Minimum Support Price (MSP) atlevels of one and half times of the cost of
production. Accordingly, Government had increased MSP for all mandated Kharif,
Rabi and other Commercial crops with a minimum return of 50 percent over all India
weighted average cost of production from year 2018-19 onwards. Farmers of the
country are benefited from the successful implementation of increased MSP.

Minimum Support Price fixed by the Government during last ten years is given
at Annexure-l and a summary sheet regarding procurement on MSP and amount paid
to farmers is at Annexure-Il.

Studies to Assess Farmers Income

i The NITI Aayog (erstwhile Planning Commission) has conducted a study
entitled Efficacy of minimum support prices on farmerss, in 2016. The study has
found, among other things, that MSP declared by the Government has encouraged
78% of the farmers covered under the study for adopting improved methods of
farming such as high yielding varieties of seeds, organic manure, chemical fertilizer,
pesticides and improved methods of harvesting etc.

i Indian Council on Agricultural Research (ICAR) has released a compilation of
success stories of 75,000 farmers who have increased their income more than two
times by convergence of schemes being operated by Ministry of Agriculture & FW
and the allied Ministries/Departments.

(c) Ministry of Agriculture and Farmers welfare as well as other stakeholder Ministries
like Ministry of Cooperation, Department of Animal Husbandry and Dairying,
Department of Fisheries and Ministry of Rural Development etc., have launched
various schemes/programmes to make agriculture more remunerative and farmers
may get maximum benefit.

Regarding Agri Tourism, there is no proposal under consideration in DA&FW in
this regard.
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Annexure-|
Minimum Support Price
(Marketing Season-wise)(X/quintal)
KMS | KMS | KMS | KMS | KMS | KMS | KMS | KMS | KMS | KMS | KMS | KMS % increase
Sl. Commodities | 2013- | 2014- | 2015- | 2016- | 2017- | 2018- | 2019- | 2020- | 2021- | 2022- | 2023- | 2024- 2013-14 to
No. 14 15 16 17 18 19 20 21 22 23 24 25 2024-25
KHARIF
CROPS
Paddy
1310 | 1360 1410 1470 | 1550 | 1750 | 1815 | 1868 | 1940 | 2040 | 2183 | 2300 75.57
1 | (Common)
Paddy
, 1345 | 1400 | 1450 1510 | 1590 | 1770 | 1835 | 1888 | 1960 | 2060 | 2203 | 2320 72.49
(Grade ‘A")
2 | Jowar (Hybrid) | 1500 | 1530 1570 1625 | 1700 | 2430 | 2550 | 2620 | 2738 | 2970 | 3180 | 3371 124.73
Jowar
, 1520 | 1550 1590 1650 | 1725 | 2450 | 2570 | 2640 | 2758 | 2990 | 3225 | 3421 125.07
(Maldandi)
3 | Bajra 1250 | 1250 1275 1330 | 1425 | 1950 | 2000 | 2150 | 2250 | 2350 | 2500 | 2625 110.00
4 | Ragi 1500 | 1550 1650 1725 | 1900 | 2897 | 3150 | 3295 | 3377 | 3578 | 3846 | 4290 186.00
5 | Maize 1310 | 1310 1325 1365 | 1425 | 1700 | 1760 | 1850 | 1870 | 1962 | 2090 | 2225 69.85
6 | Arhar(Tur) 4300 | 4350 | 4625 | 5050 | 5450 | 5675 | 5800 | 6000 | 6300 | 6600 | 7000 | 7550 75.58
7 | Moong 4500 | 4600 | 4850 | 5225 | 5575 | 6975 | 7050 | 7196 | 7275 | 7755 | 8558 | 8682 92.93
8 | Urad 4300 | 4350 | 4625 | 5000 | 5400 | 5600 | 5700 | 6000 | 6300 | 6600 | 6950 | 7400 72.09
Cotton
, J 3700 | 3750 | 3800 | 3860 | 4020 | 5150 | 5255 | 5515 | 5726 | 6080 | 6620 | 7121 92.46
9 | (Medium Staple )
Cotton
4000 | 4050 | 4100 | 4160 | 4320 | 5450 | 5550 | 5825 | 6025 | 6380 | 7020 | 7521 88.03
(Long Staple )
10 | Groundnut 4000 | 4000 | 4030 | 4220 | 4450 | 4890 | 5090 | 5275 | 5550 | 5850 | 6377 | 6783 69.58
11 | Sunflower Seed | 3700 | 3750 | 3800 | 3950 | 4100 | 5388 | 5650 | 5885 | 6015 | 6400 | 6760 | 7280 96.76
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Soyabean
12 | Vellow 2560 | 2560 2600 2775 | 3050 | 3399 3710 | 3880 | 3950 | 4300 | 4600 | 4892 91.09
13 | Sesamum 4500 | 4600 4700 5000 | 5300 | 6249 | 6485 | 6855 | 7307 | 7830 | 8635 | 9267 105.93
14 | Nigerseed 3500 | 3600 3650 3825 | 4050 | 5877 | 5940 | 6695 | 6930 | 7287 | 7734 | 8717 149.06
RMS | RMS | RMS RMS RMS | RMS | RMS RMS |RMS |RMS |RMS | RMS % increase
RABI CROPS 2014- | 2015- | 2016- |[2017- |2018- |2019- |2020- |2021- | 2022- | 2023- | 2024- | 2025- 2014-15 to
15 16 17 18 19 20 21 22 23 24 25 26 2025-26
15 | Wheat 1400 1450 1625 1625 1735 1840 1925 1975 | 2015 | 2125 | 2275 | 2425 73.21
16 | Barley 1100 1150 1225 1325 1410 1440 1525 1600 | 1635 | 1735 | 1850 | 1980 80
17 | Gram 3100 3175 3500 4000 | 4400 | 4620 4875 | 5100 | 5230 | 5335 | 5440 | 5650 82.26
18 | Masur 2950 | 3075 3400 3950 4250 | 4475 | 4800 5100 | 5500 | 6000 | 6425 | 6700 127.12
Rapeseed &
19 | mustard 3050 3100 3350 3700 4000 | 4200 | 4425 | 4650 | 5050 | 5450 | 5650 | 5950 95.08
20 | Safflower 3000 | 3050 3300 3700 4100 | 4945 5215 | 8327 | 5441 | 5650 | 5800 | 5940 38.00
COMMERCIAL
CROPS
2013- | 2014- | 2015- | 2016- | 2017- | 2018- | 2019- | 2020- | 2021- | 2022- | 2023- | 2024- % increase
14 15 16 17 18 19 20 21 22 23 24 25 2013-14 to
2024-25
21 | Jute 2300 | 2400 2700 3200 3500 | 3700 3950 | 4225 | 4500 | 4750 | 5050 | 5335 131.96
2013 | 2014 | 2015 2016 | 2017 | 2018 | 2019 | 2020 | 2021 | 2022 | 2023 | 2024 % increase
2013 to 2024
22 | Copra (I\/Iilling) 5250 | 5250 5550 5950 6500 7511 9521 9960 | 10335 | 10590 | 10860 | 11160 112.57
Copra (ball) 5500 | 5500 5830 6240 6785 | 7750 9920 | 10300 | 10600 | 11000 | 11750 | 12000 118.18
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Annexure - Il
Summary Sheet
A B C D E=p.c | - |@&=P/
- E/C*100 C
Number
) ] Absolute % _
Commodity | Variety | 2004-14 | 2014-24 ) of times
increase Increase
Increase
Procurement of MSP Crops (In LMT)
Total Kharif (1) 4678.93 7095.42 2416.49 51.65 1.52
Total Rabi (2) 2302.09 | 3228.62 926.53 40.25 1.40
Grand Total = (1) + (2) | 6981.02 10324.04 3343.02 47.88 1.48
MSP Amount Paid to Farmers (In Rs. Lakhs Crores)
Total Kharif (1) 4.75 14.04 9.20 195.66 2.96
Total Rabi (2) 2.65 6.50 3.85 145.52 2.46

SHRI JOSE K. MANI: Sir, during the month of August, in answer to a question in
Parliament, it was mentioned that out of the procurement of 22 crops, the major
chunk, about 98 per cent, was the procurement of wheat and rice. Six crops have
zero procurement and the rest is about less than one per cent of the procurement.
That shows the failure of the particular scheme. There is a huge gap between the
income of farmers and the organized sector, and this gap is widening. For example,
price of paddy in Kerala during 1968 was Rs.1.40 per kilogram. In 2023, price of
paddy was Rs.28.20 per kilogram. It has increased 19 times. At the same time, the
basic pay of the last grade worker in the State Administration was Rs.70 during 1968.
It went up to Rs.23,000 by now. It has increased 328 times. It is the same story for
other States also. The gap between the haves and the have-nots and the farmers is
increasing. My question to the Minister is: In order to provide a decent income to the
farmers at par with salary and income in the organized sector, has the Government
any plan to change the Minimum Support Price to Decent Remunerative Price, DRP,
so that the income of farmers increases and comes at par with increase in general
income?
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#t R R @iem: AT 99Ul Aeled, BN AR seferawer o 318 & 3iR
P IHD! ATHT| YLTTHAT N5 AT St & e H WRDR [HAMAT DI ATHBRY
& o & oY AR Ufiiag 81 /1Y AU Heled, 9a U8l ol § I8 el
=1 b 2015 H $F HATA D1 9 PN Td [HATT Bod1or H3TeTd X7 T1 AT| §9
Ug ol foh AT HedToT BT Bls GaeT 2F 72T 7|

HEIGY, goic ATde H 3YdYd gig s 21 2013-14 qh TS Phadl 21,900 HRIS
[/ AT, offh 379 IT IGDHR 1 A1, 22 BOIR, 528 DRIG U AT & | AT AT
TEIGd, fhaMi & 31 9 & ol 39 WRBR DI 6 FAT IVFI 71 3HH TR 1R
IS ST 51 H 31TUh ATEIH W A D LA BHRAT ABd § 1 I ¢
foTQ, 3red ISt a9 & oY SMTEAINaIR 319 3R g1 drehd & A1 9 &= 4 g
SN Ged [FaTs &1 FaRT 81 A1 BICATgSR Aleds] a7 &l Al 81, § 3dd
R # 21 ST R8T §, T I8 I A18dl § [ WRA ARBR 7 94 73l =
AT St & A H SHGH D AN HH B BT 9T Fad [T g1 379 S § fh
fRAT hfec BIs & AT T BH TS BT ST TR I KT <9 BT FdTd 8T & -
IATEH BT S M <1 & oIV g9R fag™ o a1 2 9, I TqUqt &) ol &R I8
|

AT AT JEed, H§ [T a1 argm {6 vHeedl 99 od 8, 9
THTEY) Y S0 A SRI IR TS IT 97T SdTed f9hdl 21 31 b Bdal Ul 8,
Sl WY THUG O SR 9@ BT €, S IR THTH S B STxd T8l sl g,
ifeh THUHT UR S NS 8% 2, H S aR H Al IaH1 =918l g1 3R H W% B
I B, 1 2004 W 2014 T S Hol WIS g A, T8 40,79,00,000 Hifgd <7 gg il
3R 2014 I 2024 & 14 71,27,00,000 Hifed <= WG B TS 1 89 WIS & fov TYR
g1 AR QTR A8IGY, TR & &1 Bdd o™l 91, § I8 ol WIS B I1d Il
&1 §, 2004 ¥ 2014 T IE 23,02,00,000 Hiferdh T WIGT T oY 3R 2014 ¥ 2024 &
d19 32,29,00,000 Hifed e WIS TS Bl

AT FUTIT A8Ted, 3R T & ®U § W] 91T, A1 I§ IRGR B HIT BT
W B B BT BT YT DI Tg THYAYT BT 012004 H 2014 & 414 4,44,000
IS oY 3R 2014 | 2024 & 1T I§ FeBR 12,51,000 HRIS SGJ B Tg| AT
FHIRT HBIGY, H JATUD! g IR fHATH] DI YA DI T THYAYT DY 1R IR H Il
&1 12004 ¥ 2014 & d19 H TT 2,56,000 BRI AT iR 2014 | 2024 & 14 5,65,000
PRIS ST Bl T3 Bl AT 99 g8iey, § fagM 9 &l a8 & favg §
3TETC BRI TR 2004 ¥ 2014 & d1 fHATT DT YA DI T5 TAYAUT 1,900 PRI
J gePY 91,000 BIS TG BT TS5 B AEHT GUMIT A9, 18 foerg= &1, 9!
qIOTI® B 81, 3R I} THTHW Bt B! Bl <@l SV, d THUAUY BT 7f
2004 & 2014 & 1 & 7,41,000 HIS H TeHR 2014 31K 2024 & &1 H 20,57,000
PIS BYT B 7T 81 I8 BART ARBR DI HIAT BT YR Bl AET U q8I8d,
39 WRBR 7 FROR Tquaq) 919 &1 & {6 21 § fagH I &1 I8 &1 feam
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TG BT 2019 T ST GAYHY! T D1 AT AT, T8 AT IR 50 URUCT SIISDHR O el
Y STl 2t 2019 H g H3ll, R AT SN Bl ARBR I8 Hh3yerl {61 fob e o)
50 URYC Yifthe SShR THTHYl B aX T &I S A1g FHIf de8ied, §
SETERT S Wohdl &l 519 SeR $I ARBR oY, T9 AT G2+ THUe el {1 ST o
R O R RBie 7l g=H S Al AR IR 50 IRAT A SATGT o4 a1 T, ofd
B Bicdg ©, URIag & 4 HH-H-PHH 50 TR SITG] AH ShR (Al Bl Bl
G| H AT GG Bl ARG BRAT I18dl § (& (A BT Hedrl saR]
aRIaEdT 21 3R d =T 7, dI § qR1 RPIS Iuaed T bl g, Aidbs § ADhdT g
B AR QAU ST BT BT 6T & 3R T8I STRexd ©, g8] THEUT IR Bdd
GRIg &1 Al B fhar 81 7 U] Albs g1y &1 3 WY &4 Bl & deyror d
DIg HUAR el Bl

MR. CHAIRMAN: Supplementary Q.No.2, Shri Jose K. Mani.

SHRI JOSE K. MANI: Sir, as you know, the natural rubber is a strategic product and
that the Rubber Act was enacted in 1947 shows the importance. Over the last ten
years, for the price of natural rubber, the farmers have never ever got a remunerative
price. This is mainly because of huge import of natural rubber from other countries.
Presently, the import bound duty or the import duty of natural rubber is 25 per cent. |If
that natural rubber is listed as an agricultural product, the bound duty can be
increased to 113 per cent for the agricultural product, average of more than 40 per
cent. That would curtail the import of natural rubber. Not only that, the taskforce of
the constituted committee of the Central Government have recommended that this
should be listed in the agriculture product and it should be under the MSP also. In
fact, the jute and cotton, which were commercial products, have also been converted
into agricultural product. So, my question to the Minister is whether you have any plan
to list this natural rubber as an agricultural product.

st Rrere Rie dle™: 99+ 9uafT 78iey, 34 U ®Ig IS 181 8, <ifd T |
AT SR el dedl § B &9 S IUGd [haMl & FHRT IR Al 19Rar 4
foamR w3

MR. CHAIRMAN: Third supplementary; Shri Vaiko.
SHRI VAIKO: Mr. Chairman, Sir, in this country, the worst-affected lot is the farmers.

That is the fact. | come from a village, from a farmers’ family. All the villages, even
urban areas, agriculturists are the worst-affected. Before election in 2014, our hon.
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Prime Minister, Shri Narendra Modi, thundered in every meeting, wherever he goes,
that the farmers' income will be doubled within a year when we come to power. But
nothing has happened. And, the M.S. Swaminathan Committee recommended
C2+50, that is, the cost of production, which is C2, plus 50 per cent of the total
income will be delivered to the farmers. But that did not happen. And, 200 farmers
from Tamil Nadu were fasting for the last six months on roads!

MR. CHAIRMAN: Supplementary !

SHRI VAIKO: The Prime Minister has never stood up for them. He has not even given
appointment to the farmers for six months. Sir, Haryana and Punjab farmers came
here.

MR. CHAIRMAN: Your supplementary !
SHRI VAIKO: The agriculturists are totally neglected by the Modi Government.
MR. CHAIRMAN: Your supplementary ! ...(Interruptions )...

SHRI VAIKO: So, | want to know whether Swaminathan's Committee Report will be
implemented or not.

MR. CHAIRMAN: Hon. Minister.

it PR R @eM: 9= 9urafT #8iey, 519 SeR & A7 91 § 9, 99 34
Rors S| I8 el U1 fF S WHIFRE HHcT §, 89 SAd! fI9vey 50 tR¥e
AN UR 1Y o+ Iael RIw1Re 981 719 9ad 21 3R U Rars ®, Nrdd! #9 IJ8i
e H g1 81 g8 g9 5+h R fohar, oifdh ...

MR. CHAIRMAN: No; hon. Minister. This record, you will place it on the Table of the
House during the course of the day.

M R Rig =iem: i QUi eI, S sifdare YR, dwbrel= i
T HAT, $7h 3ATE] TRE AR Sil, debleli iy #AT, &. 41, ATHH i, Teablelid
H2AT AR 3FTaR, 5T #3401, 9 941 9 I8 wal fh 50 UR¥T ¥ 1fed o el fear <
Hhdl T, Fiih qIoR [qgpd 81 ST AR GHTald 7816y, H $9®1 3T Rals
Teol IR X gl $81 BT fhwr ol 37ey e fha1 3R I8 o9HR] Yo o b
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N A HH TURAT A T8 Gl L (FAYH)... H TS Bl AR HRAT A8l § (b
2019 ¥ T H3] A5 AlGl Sl 7 BAAT {5 fh AR U= 50 URHE FATHT TR &l
e i urs 99 foear SITe 3iR 98 o iaR 93 fhar ST e 81 (Fag)... #
96 IR H RPBIS W g1 Fobal €1 8H AR ATHDRI & ST BT BIH PR 2 ol
3R < ATel} T B fIaRoT 31 <=1 918, df SR SI 3T T-37el T Bl ©, 3P
Y H Y] AT aEdl gl ..(TILTH). .

AT FUTA(T 9819, $97% 99 § €79 O Y 9= WRIST ST o, § S9!
I AT E] BRAT AT E ..(FGL)... AT 3 AT 2,300 BT [Fac el WG BT
BT BARI TRHR B I8l gl 3R H 596 FAI & I I, Al I§ Had gyv
ddell® Bkl & 6 g8 Bl A1 5 B AHGRT Jod o1 BT YA a1 (b
(FAYH)... TS 9 81, SR &I, JIORT 81, MM 81, AT 81, RN 81, T 81, I
&1, BUTH &, Yhell 81, QA 8, foat 81 a1 IMfaa 81, 57 9 wall &l 50
RYC 3 SITET AT Th WIS ST V&1 21 $HE ATl b Baell ¥ df 89 100 TR¥T
1Y Thx WY A e us U R R B

AT AYTIfT A8IGY, hadl $d1 81 Hal, 89 a1 ¥ 4l %8y &xd &l o
=1 < e STed fod™ o, 519 GRIEE & ¥ (R 717, 99 396 ot IRaR
q debTdd el foar fb S um 3iTadt 3k RWTSS 3 1 JET &, ST SRl IR¥e
ST IR AT AT, I WR 27.5 URUC S!S BT B Alal ARBR F fbar, difs
fram™T oI GRTEH &1 e X fBd Fd| A= GaTafT g8y, ST /el ¥l
feh= S, Tl 40 TR TRAUIC SYCT DI TET BR 20 URHC YRIUIC SYCT BRA Bl
T 3 WRER A fHa1 919 Imaa dF dEd Sid ) [ sl off, a1 <t e
TRIYE YIS AT, IHB] WH HRA BT B fhaT iR TrIUIe I yfdy gerr, di g4l
RGR 7 BN A G9Uid 9819, 89 50 UR¥E AN WX, H &F | B9 50
URIC HE BT §, Bs BAdl I 89 100-100 IRHAC &9 § 72 &, S adhx gq JHA
e °Id 9 B &1 | 3MUch A1egH A Fe+ bl AR HRA1 dred g o [
JUIT U5 TR {HaH &1 ORI Bl b1 Icdle WRIGT SIQIl - I8 ALl Bl
TRBR & AR AT DI TRET GRT R Bl TR Bl

MR. CHAIRMAN : Shri Manoj Kumar Jha; fourth supplementary.

. HAN PAR T FHYNT HBIGY, 3T A1 F1 ST A Teb Hiem |1 9d1el 8 3R |
AT A1 STA1g o &1 SHIG DHRAT § [ RIT Blg 59 TBR BT proposal & T [BAMI
PI Hol ATH! & fIT TP FT9H WHIH g9 SIU, dTfdh non-institutional lenders TR
JTd! dependence T BT b ?

it [rTafey: J37 SiY, 9 68 7 © [ S8 simple FaTA BT 2
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ﬁmﬁﬁ?m:ﬁsimpleméw%

AT GUTART HEIGY, HIG! Sff BT ARBR dgd gRa Rl A BH Rl Bl
FHRI ST AT ©, 98 I8 & fb 89 ITE 9aTU71, UG Bl NI geud, STe+
BT ST oI <, B H R JHAM Bl Al IFDb! WRUTg TeTTHAT B 31
AT & GRT DY, B9 BN DI [GIeIHR0T B0, WPiad Wl bl aRB o SIHR
BT A UMY 815y, 89 g 9 W f99ard 39d 81 I8 WRaR R
IHP oY BT AR BT B

MR. CHAIRMAN : Shri Jairam Ramesh; fifth supplementary.
it STIRTH IRW: IR, TS B3 (B e+ Fg 77d B 77 Bl

it |uTafer: 31Ty e gy

2} STIRTH X092 3191 B FhgT IS WS AT Y V8 B

7t AUTARRT : STIRT S, H 319! g1 el g, RIaxTsT St 9 331 &4l a1 g8 21 gl
Y SR 9

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...

37l STIRTH THE: TR [HATH1 &1 &5 g1 & AR 41

MR. CHAIRMAN: Jairam Rameshyi... (Interruptions)..

Y SR 9

# [HIR: IHD Ul H 91 g [ AT FT Sl A% 127 2, ST FH AT 97 311R AT
A AT A1 H AT HAT S BT SR H 3w gal b o9r H 7 SreHt B
g "ATSl b A A Y, 379 I8 HAM B AT B H GRI ARE AR
SO HAT U T, RIARTS & IHY I8 DRD (S| STARTH 3L S A 3
IRE oY & I BIs UL YO ...(TAYM)... [HATT BT TS 37T T, IR Udh qR

* Not recorded.
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A Adjournment Motion 3TTdT, oifdeeT I8 AT FT& 1| RraxToT Sft, oMy §ifervl st §+
JMIBT AHIHT B AT ® - 'fHdA™ & drsr'|

ot Rrarrst Ry =ier: srae! yorH|

AT FHTIT 8IS, TSRO STARTH AL Sl Bl H gd ATGR Bl gl
I8 UBT B [ GHUAY & IR H 7 19 T &, I 94 IS I 81 B AN & 50
RYC 9 e A 9a 9uic ued a8 a3 IR WRIg BT A B1H Byl U 8
GRIGT, § Uh-Ua Al Ug PR gl Fbhdl gl 519 BT Bl ARbR AT, Il B4l 319
THEEYT UR RIS 8] Bl fhT T b ARG T AT, olfehd #R Ty B &1 da
WG D1 Yol & AR JEI A BR 89 I Adl b M H FRAR o 2301 g4+
THEEdl UR fharl ol IcTe WRIET 8 3R TG e 3l ST Wil

it guTafa: 3R U o9 9 <1 foF &1 &/ Hv|

M Raver Rg =i 89 24 O S X AR MY ST STUET @ Bl 8, AR BIFRIS
el b &9 Y0l qred SR &l 9l R, D19 Db U fHAl Dbl Adl B Aeb
3R BN & URTTI I R IEAR I T | 9T H3] g Al St 7 'fImfid ARd’ &1
Hhed forgr 2, Il Bl Yo IS HY B9 B H | 9771471 21 89 ISP GRT B H DIg

HIR ol Bl

MR. CHAIRMAN: Now, Q. No. 122.
Socio-economic inclusion of women entrepreneurs

*122. DR. PARMAR JASHVANTSINH SALAMSINH: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the steps taken by Government in collaboration with private companies for
socio economic inclusion of women entrepreneurs; and

(b) the details of Sustainable Transport for Rural Entrepreneurs through Electric
Bicycles(STREE) in empowering rural women by providing them access to green
mobility ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI SHIVRAJ SINGH CHOUHAN): (a)
and (b) A Statement is laid on the Table of the House.
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Statement

(a) Government of India has taken up various initiatives in collaboration with private
companies for socio-economic inclusion of women entrepreneurs. Ministry of Rural
Development (I\/IoRD) is implementing Deendayal Antyodaya Yojana — National Rural
Livelihoods Mission (DAY-NRLM) which is striving for conducive rural
entrepreneurship  environment considering factors like access to finance,
infrastructure and market opportunities.

MoRD has entered into Memorandum of Understandings (MoUs) with different
online platforms namely Flipkart Internet Pvt. Ltd., Amazon, Fashnear Technologies
Pvt. Ltd. (Meesho) and Jiomart respectively for onboarding and marketing of Self-
Help groups (SHGS) products. Following support is being provided by these
companies to the members of Self-Help groups:

I Training to SHG members on onboarding on online platforms, account
management and business growth
i Product cataloguing
iii . Photography and content creation
V. Dedicated store front (dedicated page) for display of SHG products
MoU has also been signed between the Ministry and Easytrip Planners Ltd. (EMT)
for conducting a pilot by supporting the selected SHG members for setting up and
managing Travel Booking enterprises in the States of Bihar, Gujarat, Madhya
Pradesh and Uttar Pradesh. EMT provided the following support to the SHG
members:
i Skill building of SHG members on ticket booking platform of EMT for air, rail
and bus
ii. Setting up of ticket booking enterprise by providing laptop and other basic
infrastructure support.

(b)  Energy Efficiency Services Limited (EESL), a joint venture under the Ministry of
Power, and its subsidiary Convergence Energy Services Limited (CESL) have
collaborated with MoRD to launch the Sustainable Transport for Rural Entrepreneurs
through Electric Cycles (STREE) program. The MoU promotes green micro-mobility
through the supply of E-bicycles at subsidised rates for rural SHG women to address
their transport needs and enhance their outreach for economic activities. The pilot
has been initiated in the States of Bihar, Kerala and Andhra Pradesh.

Contents Page t



[ 06 December, 2024 ] 41

DR. PARMAR JASHVANTSINH SALAMSINH: Sir, | would like to ask our hon. Minister
what measures have been taken by our Government to ensure easy availability of
funds and sponsorship for the women entrepreneurs in rural India. That’s it.

DR. CHANDRA SEKHAR PEMMASANI: Sir, there are two ways that we empower
rural women. One, as being part of the SHG Group. Each member can get anywhere
from Rs.25,000 to Rs.30,000. And, it is usually comprised of 10 people. On an
average, as a group, they can get two-and-a-half lakhs worth of money. And this is
given at an interest subversion of around 4 per cent. So, in a sense, they get this at
the interest rate of 7 per cent. That is number one. And, if some of these people are
quite successful and if they want to get additional money, independent of the SHG
Group, they can also get a loan up to Rs.5 lakhs. Out of that, first one-and-a-half
lakh rupees they get 1.5 per cent interest subversion. The Government will pay this
entire money to banks under credit guarantee scheme, so that banks can lend this
money to SHG members, because they are usually coming from the bottom of
income strata and they do not have any security assets for banks. So, these are the
two ways. Overall, over the last 10 years, the Government has given more than Rs.9
lakh crores worth of loans. But, before 2024, it was only Rs.22,900 crores. So, this is
almost 50 times more over the last 10 years.

MR. CHAIRMAN: Second supplementary, Dr. Parmar Jashvantsinh Salamsinh.

DR. PARMAR JASHVANTSINH SALAMSINH: My question to the hon. Minister is a bit
longer and in two parts. How does training provided to SHG members for ticket
booking platforms be integrated with broader entrepreneurship developmental goals?
And, what measures are in place to track long-term success of Self Help Groups and
manage travel booking enterprises in States like Bihar and Gujarat?

DR. CHANDRA SEKHAR PEMMASANI: Sir, the NRLM division has made a
collaboration with Easy Trip Planner. This was done recently as a pilot project. And,
this is basically a skill building for ticket booking platform for rail, air, and bus. So,
obviously, since this is at the pilot stage, more detailing has to be done. And, in
general, SHG empowerment is a continuous process. This is not something that
happens in one day. It depends on which areas these programmes need to be
implemented or needed. We have almost 6 lakh community resource persons
distributed across the country to hand-hold them, nurture them and identify the
problems. In this process, these 6 lakh community resource persons, otherwise
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trainers, will be subdivided based on the necessary skill. If this is related to the
booking of flight tickets, certain subsection of these people will be trained and then
they will continue to nurture them in the long run.

S S AT g WA S, M $HUR 9gd WRI UHY! BT AR § 3R 98
Tl 2 BRI HE o[t =leR Sitl § SO I8 el d1Ed! §: What provision have

you made for handicapped women entrepreneurs in your Ministry ?

DR. CHANDRA SEKHAR PEMMASANI: Sir, in general, when we combine these SAG
(Self-help Affinity Group) members, the data is taken from the Socio-Economic
Caste census. Obviously, anytime, SCs, STs, disabled people and women are the
primary beneficiaries of this entire programme. Whatever we do, it all depends on
their specific needs. If there is a disabled person, we look at what are the things that
they can do by themselves. We will devise programmes depending on the needs of
their particular area. We cannot categorically say that these programmes are meant
for all the disabled people. It all depends on local necessities and needs.

MS. SUSHMITA DEV: Sir, this question pertains to women entrepreneurs and green
mobility. But, our concern is financial mobility. Apart from Self Help Groups-- | realize
that this question is on rural entrepreneurs--, | feel that women-led MSMEs also form
the backbone of economy of every State. Sir, in the last ten years, 57 lakhs new
MSMEs have given 1.3 crore jobs in the State of West Bengal and women have played
a very important role in it. | would like to tell the hon. Minister that in the traditional
banking institutions, collateral is a problem for women. Apart from that, a lot of
women do not have a credit history. So, | appreciate the training part, | appreciate the
role private companies are playing, but what steps the Government is taking to
overcome these hurdles with traditional banking institutions.

DR. CHANDRA SEKHAR PEMMASANI: Sir, as | said earlier, the Government pays
credit guarantee money to banks, so that banks can lend this amount of money. For
example, the Government can give close to Rs. 2 lakhs worth of money and because
of the interest subversion and because of the credit guarantee, on an average, they
can save Rs. 20,000 and five installments. This is what we do when it comes to Self
Help Groups. Since, MSME is a different Ministry; | cannot talk completely about
those details. But, as far as the Self Help Groups are concerned, we have created so
many sub-sections of these programmes. As | said, women entrepreneur earlier used
to get Rs. 1.5 lakh loan with no guarantee and it is based on an individual. Sir, so far,
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we have disbursed Rs. 9@ lakh crores. Before 2023, the amount of capitalization
support was only Rs. 1500 crores. Today, they have a capitalization support with a
revolving fund of almost Rs. 46,000 crores. Today, the NPAs are only at 1.5 percent
because of all the measures that the Government has taken. And, in addition, if you
look at it, we have created so many pilot programmes. One of the pilot programmes
is Drone Didli. Through Drone Didi programme, we are giving almost 15,000 drones for
SHG members; and, with one SHG woman operating with drone, it will be generating
an additional income of one-and-a-half lakh within a year. So, these are the
programmes depending on the needs. We are continuously monitoring and adding
additional programmes.

S APl AR FARTer: TR § SHTHT 80 TR AR THURIUHSST T Aol HRal
g, o 9 U g7 == uriior & # 21 $e3eel B BIRUNeH & 319K,
Afgerall gRT FTfeTd THUAUHS ST &1 ¥R H shfee 19 dhxia- 150 fHferd SieRk &
R &, Sl AR B9 9 U R I B

TR, H]T 31Uk AIETH W WRGR A U9 g fob Afgasii gR1 darferd tavauag s
BT Sl [eer shiee 19 &, IAD! RSYF B & o7 TRDHR T 319 HSH I3[ I8
27

DR. CHANDRA SEKHAR PEMMASANI Sir, again, this is a similar question that they
have put. As | said earlier, so far, for the Government schemes, there has been
disbursement of rupees nine lakh crores. And, a lot of this credit guarantee fee is
being given to banks by the Government of India so that the banks can lend this
money. If you look at this entire SHG -- since they are asking about MSME and | am
mainly concerned about SHG and rural development -- this programme was actually
started by my hon. Chief Minister Shri Nara Chandrababu Naidu, when Andhra
Pradesh was a combined State. But, the brand creation for this programme has been
done by hon. Prime Minister, Narendra Modiji, over the last 10 years. When the initial
programme was initiated, it was even difficult to recruit women from the rural areas.
And, that phase was completed in the first three to four years since 2014. The second
biggest challenge was banks giving this loan to the rural women. And, that is where
the Government stepped in and gave this Credit Guarantee Scheme. Then, the RBI,
our department, and the Ministers pushed all banks to give these loans and
encourage them. And, that is why we have given loans to the tune of more than
rupees 9 lakh crores in all these years. So, the Government is continuously doing it in
the respective sector, and see how much we can do.
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MR. CHAIRMAN: Q.No0.123.
Promotion of bio-fertilizers

*123. DR. M. THAMBIDURAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that chemical fertilizers harm the agricultural lands;

(b) if so, the details thereof including the awareness created among the farming
community;

(c) whether Government is promoting other forms of fertilizer like bio-fertilizer;

(d) if so, the details thereof: and

(e) the steps taken by Government for promoting its use among the farming
community ?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI SHIVRAJ
SINGH CHOUHAN): (a) to (e) A statement is laid on the Table of the House.

Statement

(a)and (b) There are no harmful effects of fertilizers on soil fertility, if applied in a
balanced and judicious manner. However, indiscriminate and imbalanced use of
chemical fertilizers coupled with low addition of organic matter and neglect of micro
and secondary nutrients, over the years, may cause multi-nutrient deficiencies and
deterioration of soil health.

The Indian Council of Agricultural Research (ICAR), based on the results of Al
India Coordinated Research Project on “Long Term Fertilizer Experiments” over five
decades, is recommending balanced and integrated nutrient management through
combined use of both inorganic and organic sources (manure, biofertilizers, green
manuring, in-situ crop residue recycling etc.) of plant nutrients. In addition, split
application of fertilizer, use of slow releasing fertilizers including neem-coated urea
and growing leguminous crops are also advocated.

The Government of India is implementing Soil Health & Fertility Scheme.
Under the Scheme, the Soil Health Cards are issued to farmers for providing
information on fertility status of soils and recommends dosages of fertilizers, micro-
nutrients, and macro-nutrients. Further, the Soil Health Card recommends the
dosage of fertilisers to be applied and the type of crop to be sown.
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Based on the soil health cards generated, advisories are issued to farmers
through Agricultural Technology Management Agency (ATMA) and Krishi Vigyan
Kendra (KVK). In addition, 70,000 Krishi Sakhis are trained to issue soil health card
advisories. Further, till date, approximately 7 Lakh demonstrations, 93,781 farmer’s
training programmes and 7,425 farmer’s mela have been organized on the proper use
of fertilizers to improve soil quality.

(c) to (e) The steps taken by Government of India for promoting use of bio-fertilizers
and organic fertilizers are as under-

(i) Paramparagat Krishi Vikas Yojana (PKVY), ascheme that promotes the use of
organic inputs by giving assistance of Rs.15,000 per ha for a period of three years to
farmers through DBT for on- farm / off- farm organic inputs including bio-fertilizers.
(ii) Mission Organic Value Chain Development for North Eastern Region
(MOVCDNER), a scheme that promotes the use of organic inputs by giving
assistance of Rs.15,000 per ha for a period of three years to farmers through DBT for
on- farm / off- farm organic inputs including bio-fertilizers.

(iii) Development of Bio-fertilizers network production units:- To increase domestic
production of organic fertilizers, a new component, “development of Bio-fertilizers
network production units” has been included under Rashtriya Krishi Vikas Yojana.

(iv) National Mission on Natural Farming:-The Union Cabinet on 25th November 2024
approved the National Mission on Natural Farming. The Mission has a target to initiate
1 crore farmers to natural farming, spreading over 7.5 Lakh ha land. Natural Farming
is a chemical free farming, involving livestock integrated natural farming methods and
diversified crop systems. Natural farming package of practices involves use of on-
farm made natural farming bio-inputs like Beejamrut, Jeevamrut, Ghanjeevamrut,
Panchagavya etc. which improves the soil texture and its fertility, enhances the soil
organic carbon content, increases nutrient availability to the plants, increases water
use efficiency etc.

Further, National Center of Organic and Natural Farming (NCONF), under
DoA&FW along with its regional centres (5) organizes various training on organic
and natural farming as well as on- farm production and use of various kinds of organic
and Dbio- fertilizers. ThelCAR also imparts training, organizes front-line
demonstrations, awareness programs etc. to educate farmers on all these aspects.

The Indian Council of Agricultural Research (ICAR) has developed improved
technologies to prepare various types of organic manures such as phospho-
compost, vermicompost, municipal solid waste compost, etc. from organic wastes
and such technologies are disseminated to farmers through training and
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demonstration. In order to promote bio-fertilizers use, ICAR has developed improved
and efficient strains of bio-fertilizers specific to different crops and soil types. Liquid
bio-fertilizer technology with higher shelf-life has also been developed.

The Government of India not only promotes the use of bio-fertilizer but also
ensures the availability of good quality of these bio-fertilizer/organic fertilizer to the
farmers. Under the Fertilizer Control Order (FCO), 1985, the bio-fertilizers and
organic fertilizer are notified and their specifications are specified. The specifications
prescribed are mandatorily followed for manufacture and sale of bio-fertilizer/organic
fertilizer. Further, the quality of bio-fertilizer/organic fertilizer is regularly checked by
taking random samples. Any violation of the provisions of FCO invokes both
administrative action under FCO and penal action under Essential Commodities ACT,
1955 with punishment from three months to seven years with fine.

DR. M. THAMBIDURAI: Sir, my first supplementary is this. The chemical fertilisers
cause, among others, water pollution, acidification of the soil, mineral depletion of the
soil. They cause severe damage to both animals and human beings. Hon. Minister
has stated in his reply that they are recommending balanced way of applying the
chemical fertilisers as well as other organic fertilisers. Since the rural people are
illiterate, they may not be aware of all these things. So, | would like to know --
because agriculture is a State Subject— whether there is any coordination between
the Central Government and the State Governments, especially with the Government
of Tamil Nadu because it is cooperating with the Central Government to sensitise the
farmers to utilize fertilisers in a balanced manner to avoid these kinds of hazards in the
field.

# WRIRY =R A QTR Aeled, A1 f[AgT e o 3I1ST U 98 &
Sqeid Ue BT 81 dTdhs ¥, |18 I8 gite Bl, 918 SARI Rl 81, Ie S99 8, 918
gg]-veft 81 3R =7 urol 81, A 99 uig dcd 9 99 € IR 7= Wi e dIcd 9 1 2
JUIRT HEISY, § TP AETH I I IS Bl AR 59 IS Dl gdT ]
e 5 af g1 o™ 81 T, @1 § Slaey & U S| Sidex A8 dedl fh
31TUeh! g AR M &1 R 1 SIS ol 21 3R H 4 IR AT 6 IR I SIS DI I, Al
T I8 SaT J31 BIIGT BT AT JHA BRIl ? gl [RAfT IR~ @re & IR 4 ©l
IS, JATIH] LT 81T b BS a2 H g8 AT A1 3118 Y S Teepreli= qar w3
SATATBIGR ST Sil 7 HET AT [ AR, T (& BT Iuary IRGy| a8 o= 4T 2,
R AN JL1TDT 71 BRT HifT AT 59 T2 1 WTRA H ATHMHR 7371 FHTafT
qEIed, #_1 F1de & o o1fcy 9 afSra g1 afs fonsll =St &1 stenge wanT o, e
RTAIId W1 8l, pesticide Bl IT bls =T DSl 81 Al IHD LT TINT W &=l
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IR BRI 919 eRel SR 81 S, a1 R% 99, ag]-vell 81 el afed vrofl A1
S yYTad 8Tl I gef (AR 81 98iey, gl udr & b 1984 & Sifde Wt &)
YBRATT & 17 Qe STTHIT Tl o, IR U o7 — 98 d9- IR f3U 7Y, 391 &7
3TIGTAT HEH & ARISY, 3T Ol ®Is =l fod) & 7, # gwen &gl § & g9 <
HT TSIl HEM B, T AP B B Bl BIs M- 8, T HIs F9I-HHT 2,
STy I8 ST el &1 91d 8 16 SR TRER 59 G-l Bl g2 & oIy Iy 2014
Ueh-Gl 781, dfeth dI-die ATSTTY by R

AR AE o XNRI® WS Bl ddR Sl (01 Ydbe &1 © fo exch) 911 Sid
&Y Bl, 39 17 70,000 BV AW DI HaATSH! & ATEIH H ATH USRI & MR Iaabi
& foIv T91 R ¥ 7 o 2997 weeie fby u1 sa9 &) 981, 93,781 fHaml &1 59
BRIsHH F AR febam T 3R 7,425 fbaare Aol oMY 71 HE G, KT HTpfaeh
Sy e g 5 11 Sifdes $HiY iR UThicrd Wil & U W IRy IR R &g
feam T B

HBIGY, I I8 Hed gy el Bl 8 & gAN g w31, =5 |Gl Sl 3R
HRA WRPR & HY F3i1 Rrexret g =g it & g 4 S & &2 § [ 90
TATAR Bl Teb, I S5 DR &b o0 BT BN, Fifh 59 I P Tl AR 9 &=l
AT 1 W ST 71§86 foIy IX 74 fhg o1 32 2

MR. CHAIRMAN: Dr. Thambidurai, you are one of the very experienced Members.
When | got into Parliament, you handheld me. The hon. Minister has spelt out of his
heart what he feels. And he has, in his own style, conveyed the feelings of the farmer.

DR. M. THAMBIDURAI: Yes, Sir.

MR. CHAIRMAN: | am sure, with your experience, you will appreciate it. Now,
second supplementary, Dr. M. Thambidurai.

DR. M. THAMBIDURAI: Hon. Chairman, Sir, you are a farmer, | am also a farmer and
another farmer has replied very well. | appreciate you, Sir. Mr. Chouhan is also very
famous. He has successfully implemented so many agricultural programmes in
Madhya Pradesh. | am appreciating that. Sir, through you, | want to tell the Minister
that in Tamil Nadu there is a lot of demand for fertilizers, particularly, during the
cultivation time when farmers require it. During the AIADMK period, we had properly
given the fertilizers to the farmers for cultivation during the particular season. But the
present DMK Government is failing in it. They are not giving fertilizers at the particular
time, and they are blaming the Central Government. They are not properly allocating
the fertilizer which is required to be given by the Government. Is that a fact? Is what
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the DMK Government criticizing correct? They are not serious about the farmers.
..(Interruptions )... They are not serious about the farmers of Tamil Nadu.
..(Interruptions )... They are only criticizing the Central Government. | want to know
whether the Central Government has not been allocating it properly as is required by
their Government for the Tamil Nadu farmers. We did everything properly during
AIADMK’s time when Mr. Palaniswami was the Chief Minister. He is also a farmer.
But now the present Government is blaming the Central Government...

MR. CHAIRMAN: Hon. Minister.

DR. M. THAMBIDURAI: They are not properly allocating fertilizers. Is it a fact? Is it the
Central Government’s deficiency or the State Government’s deficiency ? This is what |
want to know, Sir.

it RrarTo Rig =e™@: gurafT 98y, | oMd A1eH I AT 9 B I8 g1
TE § b 9T WRBTR A IdRD] b (SHIS BV HAT Dl Wold! 21 Iqb 918 89
Bicarsor AT &1 U 219 1 31UE &xd © fh sa41 BicarseR sfdfed foar
SITQ 31 g gY Gell & 1 Afferg & ol Wre &1 qaia gaeell B+ &l B
YRT WRER 7 fHa1 81 590 899 Bl BIdlel el di| T WTE 6 ST 81 W1
9Te SIQUT 81, JRAT &I, TR 31 Vel 8 3R 83 9, JIT HAl 7% Alal off &
T 919 81 B9 99 YRT Hi & oITl, WS BT Hal FdTol| ART IRd Uh &1 ey
AETg & fRaMI &1 W 89 IR1 TTHRAT 3R Ried 3 &1 @1 81 § aRss e &l
bR 3 3TeeRT BT A b ARSATg DI [T BICATSSIR Bl STRexd B, I
fRaTl & 1T Sueles HRATIT ST .. (TALT)...

MR. CHAIRMAN: Hon. Minister, <l fcTaet = Ush 98 318! a1d &l & fb ger i
@I 39 UHT BRI, W] TG &1 ol (799 I8 Hadl & {6 STard fher 41 31, A3 aR®
<l AR ATEGH W @RI SN &b YT T gg e S|

Y AFFBTS WA T IR-IR SR FHST L &l .. (TILTHT)...

DR. M. THAMBIDURAI: Sir, they are diverting the issue. ...(Interruptions )...

it AferepTol @A : W), o0dl QX S, DT 3T I R ol 38 &1 ..(FIIH).. &F
STIIC TE| B T &l ...(FALT)... Y ST GHQ .. (Faer)...
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it AUTafr: AT HA SN (AT, ARG W™, H 37 U] ggd I
IRIeh ¥ 2RI H SRIDHR AT § 1 A9 T & o |

7t RreTet g <ie™: 9G9I 98183, U] O )T 9e SEdl © ..
MR. CHAIRMAN: Thank you.

£t Rraxrar Rig @iem: &R # W) AR Mua! IR Swdl 8T §, Hiifd 3o 9
S BT FSI JAYETY 7, WAfb § g (e w1 =redl § {6 7 had Bicasor
SUcTe] HRIG, gicts FIRIST 1 <311 A8Iqd, | 3Taeh! qar1 Aredi g &b sl Arel
Wl fBAT BT 1,94,000 BRIS TUY B! AleTS! g1 g 8, T SITBR JRAT Bl R AR
SIdt BT IR fHarT Dl T el 81 2,100-2,100 B B T GRT TR Al ST o
BT THDR TG AT Sl Bl ARBR - BT 5 3R IS Aled AR AR & [BA1
BT IS THY B FHI T BIC TSN ST BRI DT BTH B HI 32 & 31N 3 i)
DR B AR, ST H STHR el fob Bl BICATgOR & A el 3R gy
TN & BRI ST JHAT Bl &, SHD (Y W1 §H AR fhUT HR I8 & | FeTTH1
IR Gl S I forg Al f=iferd 8, sHfery g9 Sifde Wl 3R UTdhicid Wil Bl R
W & § X2 &1 dfb § i A g8 el & el w1 g b fearl o
GlrSt & i YN Wig o1 H 59 WRDR 7 7 Al S BIdrel axadl &, 7 AN IRl
AT YT HTT H WG STl RIS S|

MR. CHAIRMAN: Supplementary No. 3, Shri Birendra Prasad Baishya.
...(Interruptions )... | am calling you, hon. Member.

SHRI BIRENDRA PRASAD BAISHYA: Sir, the hon. Minister has very rightly said that
under the leadership of Prime Minister, Shri Narendra Modi, our Government has
given priority to organic farming. More use of Urea and fertilizers is really harmful, as
Dr. Thambidurai has very rightly said, to both human beings and animals. Organic
farming is the need of the hour. Sir, eight States belong to the North Eastern Region
and the North Eastern Region is the hub of organic farming. | would like to know from
the hon. Minister as to how much money has been allotted for organic farming in our
country and, especially, what percentage of that money has been allotted for the
eight States of the North Eastern Region? The hon. Prime Minister has always given
priority to organic farming and has always recognized the contribution of the eight
States of the North Eastern Region to organic farming.
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st uyriiRe  =iteR): 9uIfa 98y, 991" 96 o 9Ifdd Wl & IR § 9917 8
qBIS, HEIT VFHAT AR+ Al Sff 7 39 IR S JRRT BRibTd GUTe §, S99
I Tl STD! HoTq 59 S & ISl & folU ol 81 I §9 9R<! AT Bl g1
ITEd B, SAMIY S2iv 31d Bl IR SAfdd Wl R SR foar &1 317 ugat & fde= fa
o7 f soil health and fertility, TRURTTA B {IHTH AT 3R YaicR &= | {72,
organic value chain development Ife & Wﬁﬁ?ﬂ??ﬂwﬁ TR IR BTH ﬁFQ
g1 I faRIy AR 9 qaiiR o3l | 81 8l § — RiiTd qaraR 15l 3 AR il
farery AR 9 Bl 7, SAfTY 39! gem@1 o & oy 32+ 980 $9 fhar gl

AT 7RIS, § D! I8 I A & FAR ARANAR 7 AR TAR
IETDT ¥ soil health card 3R FIET TRiervr & oy Ueh 15 qb11eb a1e] Bl 7, i
3 &k B WY 1Y BT FUTURY HeIed, AT AawI = I8 HeT AT - ATH] Udl &
e T STfRIfEr €, 9 Sl 181 &, BARI o] ¥ Py HATST 7 soil health card &

ded ..(<ddqdr)...

Nt SRERM W YUl 8IS, 93 Sl W 9dTd BT a1 o7 & v Bigy
...(TGLT)...

it urfiRer Aerdt: § Sa19 < BT

ot gurafa: 9 Sae T 32 Bl

it Wik =ite: a1y ue-ford &, oifdh H 97ds fofy a1 Argm|

YTafd g81ed, gt &t aleror RS $ 3l 7, 9+ frg) &1 adleror sel )
HATT &, ST BT IRIeT0 BRI AT HIF-I1 G ©, SIDT A1, U 3MMfe 99
$O IAH Bl ITH IS AMGH! W ST BT fFh IHH Nitrogen U 2 AT T8 2,
I pH &1 7 FRAMRT 7, S Sulphur ST 8 I7 981 8, Iron SUA & IT 7181 &,
Phosphorus g T 181 8 3R electrical conductivity g T8l Bl

YTt S, ﬁwﬁﬁﬂ?wfﬁm AT SHH Magnesium, Copper,
Boron, Carbon, Potassium anfe Q?ﬂ ISCRIRIEISELRES %, 3Hh ﬁvl(’ ﬁﬂ)‘lﬁﬂ,
TATE < ST 8 SR obd o AT W Ul o1 ST & b onRer o fRurfay g1 wmafer
HqBIqy, e § ITR-Yd T & (ol B, A1 399 2.15 ARI [HA AT BT 2
SHD JAATAT 15 SR I HI SITRT - YAR 521 | Sl 1,270 AR 1Y Y 8, d $AfY
1T 71T € fob S XS] Bl SITGT I SATST BIIGT b 8l Ahdl &l 1.85 G gac AR
ST 1 IR W1 BT ATH S b (ol DY HATAT 7, WIRA TRBR « H1H [T 2|

#ft GHTIf: IR He) B, 2t d4r fga<|
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sicht M fgadt: Aeiea, # smuast SRl ¢ o ST+ 31 SaTel Yo & 1w faa
g ...(FauT)...

$it |uTafr: ugel @1 § a1 § o A WA SN g R & iR Y &l =7 JHsid
gl ...(AYH)... §1 D! Th-Tdb a1d ol & ..(TIELH). .

STl YureRT Aerdt: T, § T €1 .(aems).... [ &t 91 ) ... (aem ). .

st gumafa: § oy 1 ggI ...(FE@E)...  Ma'am, | am coming to you. 319 fdT
TEl, BRI 3N fhd™ B ...(aeH)...

St M fead): Ay QUi weiey, fhami o 3ma § 4 gig 8l 3R gxadl A
A1 RIGT T2, SHD! &I H IGDHR AT T HAT Sl 7 Sifdes Wil Bl dR% g1
B AR fHAMT BT LTSN T, IAH ol H g=gars o1 =Ared! gl 7gied, Sifdd
qed Sl fqar e & d&d, Sifdd IdRe! & IUANT Bl 9erdl od &, fordd
fpaTl & T a8 T Tfd TFRIR 15,000 TYA DI FTETIT R ST & ATIH A
3 B Sifdd SdRBT & foIv Ta™ & Sl 81 91 a7l I8 & [ 3  ddb < |
fopae framT o1 SIS & 91ea I 15,000 B0 U 2ac IR AeIdT of s & 3R S
el TR 4R o1 fd™ €, S8 Sifdd Wil b STHGRI 81, 396 TaR-TNR & fofu
WRDHR Bl % F (6E IE BT A1EgH AT AT 87 Wi b, IR U9 4 fha

FETIT R &1 752 § A1 731 St 9 I8 bR argd) g

sit uriiRY ited: AR AHTalcl Jeled, S Sl iR Urdhicre Wl & oy 89R
SN AT, YR TR o FHI-FGAY TR 4] Bl 4GS &I &, I (B Dl [T
T Sy, ST €1 B 21 fa9Iy IR uR, I8 #+ U8l 21 9dmn 1 1 70,000 HiY HwE!
DI URIE foaT 1 &, ST a1 WReT BTs & 3MYR TR FeATg UG Bl 2l 93,781
fopaT UfRTeToT BRIGH Ty U © 3R 7,425 fham For smaford fhu 10 81 s9b
3refTat, Sifad Wit & oIy fhar &1 4,500 R Uds < &1 YTae= 341 107 8, d1f 9
i Wil 3iR UTdpicrd Tl $I IR ST, S G2 HR 1 B: RIS, 22 ARG [hdmi
DI IR AT TRT B 3iR SHH AT HR b oy IR ITR-Td &3 | 41 2 IRl
15 g faT 17 21 Sifae et & 1T 4,500 39 R U o1 § &1 X8 8, 3P 3TardT,
ST SHfde et BT, S9h 1w Y fBar &l 400 B0 B8R 711 W18+ X3 < Bl
TTaen foar T B

S NupeRT e 39 =i Y b H warer qg, offdh qst forari T8 el 2
TR, § eR<t 9] B} IRE ¥ FaTd IO V& g
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s [uTafer: T2 oI B 5 39 SS9 # e SareT fhar ATk S &l ol 81 Tl
BT ATHAT WRTIRY St BT T SATST UdT B

siorcht Yupept <tert: TR, ST H AR ghTae § e @ Bl

it wurafar: § $72 50 AT W W R §U W TRT

ST YULeRT AeRt: T, #_ 99 50 Wit H AT ST B

it quTafer: FfTY, ST ST < oot 81 WHIRY Sfl, 39 FaR T R &

SRt ULt @t H e 9T ool § b Ha™ Ug el Punukula 919, @A fSRgae,

T H U BI non-pesticide BT H Y[ Bl 31T [$RZaC Heldex F Yo
SIS

MR. CHAIRMAN: Renuka ji, | have respect for every Member of the House.
et Yoyt Titerd): § T € ok S &1 HaTdl 4B W2l |

MR. CHAIRMAN: But the difference between natural and organic has also to be
understood. ... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY : Non-pesticide farming is natural. There is a huge
shortage of import of organic manure and fertilizers. @H fpae & %R’ SIECIEEHIN]
2, ST /Y I 97 Y2 &, B9 319 3T 99T HHIRe 37 g1 21 3119 gd18V fob forward
linkages @1 T AT &1 T8 87 HBRTE ¥ UIClIBTSY BIH 85, oI 98l 9gd dRT
Eﬁ@iﬁ? g3l but because of no forward linkages and backward linkages, fopaam=
NESIE! # 31 ST Bl In organic farming, at the all-India level, you have to have a
registration. 3Tg S Y fEsT, fST, ARY 8nfe &1 A1fdre # AFE 9 TR BTY B 40
AT YT IGTHR AT B B...

oY Tt : Ut afterie) R 8 ?

e W AR} : gAY feHis I8Y 8l There is a shortage of organic manure.
3IMUPT import of organic manure WW@W%\'I 319 AT [HATT &b eIy 31T
SRR T forward linkages & Y8 872 S value addition TR fhd=T S 9T Hdhd 87
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g<Ih 3T STl helpline 3R TR &l &, I8 all-India certification for recognizing

organic produce 0N 8 IR

# WRTRY GleR): QUi Heiqd, | 14l i gg Wl HRAT gl H Il I Wl bl §
31X 37T |1 # <t HRaT § 1 H 3TUD! SHD Aae H 1 A8l §, i g1 Ul & fb
AT &1 T &5 2| A w1 « BT 8 [ Sifdd Wl o ol a1 Hicdre e
ST RET Bl fded WAl FURYI, Wd & q8) $7YC & oy fAFi bl goie o4
TXITAROT &g o a8t & fofg 15 F9R S0 & <11 <2 &1 1T o #9 ugel Y 9,
ATl 1 Sifdes WAl Bt g1ai H HiRieor 3R e 107 89 4,500 B9 Ui fohar
fau < <2 21 fam™i &1 PGS - Sifas wHTor 95 & forw oft i auf & fore ufar gaeax
4,500 39 faU 7 37 8, FT9H SIISHRRT iR d & forg a9t oY enfaet Bl
TRCIAR 450 BYY VT fpy ST X2 81 I8 o7 fpam=i & 9 & forg 71 < foeamd
AT # A 781 8, Sd! W IRA & 7 SIfdd JHoE & forg o= aut & forg
el BFCIR 2,000 BYY U (BT B &1 Sifdds Saeb bl AT HiY fdeprd e
H ST AT 81 $9d [oly Sifdes I bl siighd I foam S|

IR, BT Uh e I8 © fh 79 a1l Y efidhsT ®RIs H 91T o1, I8 3fidhsT
PRI H 7 BIHR G H 21 I, TH 6 A1, 22 BoIR fha &, Niea! 599 ST 131

gl

MR. CHAIRMAN: Now, Question No. 124.
Hyderabad-Bengaluru Industrial Corridor (HBIC)

*124. SHRI ANIL KUMAR YADAV MANDADI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) status of the Hyderabad — Bengaluru Industrial Corridor as on date;

(b) the details of the funds earmarked for implementation of Hyderabad —
Bengaluru Industrial Corridor as on date;

(c) the tentative time by which the Hyderabad — Bengaluru Industrial Corridor will
be made operational; and

(d) potential employment opportunity that will be generated when Hyderabad-
Bengaluru Industrial Corridor is completed ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) to
(d) A statement is laid on the Table of the House.
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Statement

(a) to (d) Government of India (Gol) in December, 2020 had approved Hyderabad-
Bengaluru Industrial Corridor (HBIC) as part of National Industrial Corridor
Development Programme (NICDP). Under HBIC, Orvakal Industrial Area in the State
of Andhra Pradesh has been approved on 28" August, 2024 by Gol with a total
project cost of Rs. 2,786.10 crore (incl. land cost) for development of trunk
infrastructure packages. Tentative timelines for operation of HBIC depend on various
approvals required for implementing the project. The total construction timelines of
36-48 months start from the actual date of appointment of EPC contractor. The
potential employment opportunity is estimated at around 45,000 upon completion of
HBIC, as per the detailed project proposal.

2 A PAR Fgd Hardl: W, 3 Rt |1 fsTe qrat &, e A1 H STl A S1ue
AdTel Y ordl Yg"l As per the reply, the Government had approved the Hyderabad-
Bengaluru Industrial Corridor in the year 2020. Now, we are in the last month of 2024.

Even after four years of the announcement of the project, the Government could not
tell the time by when the project will be operational. In my first supplementary, | would
like to know from the Minister the status of appointment of EPC contractor of the
Hyderabad-Bengaluru Industrial Corridor project.

sit e TR 9, A 1 2007 H I8 WhIH @AY Y 3R 2014 T, A AT Ih $HH
38 T8l fBa1l 19 2014 H A AT, AT SR, 2014 H I IR §Y AR B
TATSHHE DX <11 A T YD ® &, § FwsT 781 U1 R8T g1 ar<fds fRufd I8 & fb 2020
# corridor announce gIAT AT 3R Sl industrial nod &, 98 ST AT 2 WEI Ul 28
3T 1 UATSH B3I B 378 U2l TRBR 3R BHRT S joint venture &, 8 SHH EPC
contractor @I tendering BTN BF Y Uh TIoT YRS A B ol EﬁELGﬂEJT-GT%RT,
5l @I Hraa WS B TRE $v dic a1, IR digae gic a1, a8 gR
B BT WA T8l gl ...(FIYM)... Y IS B WWHR UM Dlgdc Bl
URERIT I gl S deRW BRf 3R R IS9P 918 I9H B B
...(FGH)... 3 U8l HINSR AR LS & dI9 H B A

1.00 P.M.

Corridor U YXT region BT 2 .(AIYTH)... Udh S8 I fé\'?T\Pr Ve YXT corridor BT
2 3R 3P iS¥ nodes TI BI &l ....(TILT)...
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MR. CHAIRMAN: Question Hour is over. ...(Interruptions)... | am taking up Zero Hour.
Shrimati Mamata Thakur. ...(Interruptions)...

SHRIMATI MAMATA THAKUR: Sir, ... (Interruptions)...
MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m.
The House then adjourned at one minute past one of the clock.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are

available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://sansad.in/rs/debates/officials |

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.

PRIVATE MEMBERS’ RESOLUTION

MR. DEPUTY CHAIRMAN: Hon. Members, this is Private Members’ Resolution.
...(Interruptions)... 3T Fd TAISl U S8 W IS| ...(F@YUM)... A
HERATY, Y8 UgdT Ha¥ NI B ...(ALM)... I8 JaER HHI-HHI 311aT 2,
ST AT Y- FHY T 3TH! AR AGUINT BN ...(FAYH)... Y FIH AR
IRIY & b I8 Had &1 GAY ©l ...(FAYH)... § 3Gl g8 SNl DI A g
... (TAHT)..... TAIST 3ATY YT SIS o ... (TILH). ..

SHRI ABDUL WAHAB (Kerala): Thank you very much, Sir, for allowing me to move a
Resolution on this day, the December 6. It is an important day today.
...(Interruptions)...”

3 STAHTIT: WAIST, 319 37U S8 R 901 ... (FQYM)... Please speak on the
subject. ...(Interruptions )... Only that will go on the record. ...(Interruptions)...

SHRI ABDUL WAHAB: | am moving the Resolution. ... (Interruptions)...

* Not recorded.
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$t STWUTIRI: TGl TBTS S, TR Feolde TET 7, WAfh 37T T FIoT TR dred
e €, 98 RPIS U Tl SIu| ... (FIg). ..

Resolution regarding Reforms in Indian Judiciary

SHRI ABDUL WAHAB: Sir, | move:

"Having regard to the fact that:-
(i) the country’s low judge-to-population ratio causes judicial officers to be under
a lot of stress at work, which makes them prone to make mistakes;
(i)  as per the directions imparted in the All India Judges Association judgement of
2002, by 2007, there should be 50 judges per million, however, there are currently
less than 25 judges per million in the country;
(iii) as a result, there are currently over 4.5 crore cases outstanding in the country,
with over 2.5 crore of those cases related to criminal proceedings;
(iv) the typical case pendency in country’s High Courts is three years and the
average pendency in lower courts is 6 years;
(v)  the average number of pending cases in the country is among the highest in
the High Courts of Rajasthan, Allahabad, Karnataka, Calcutta, Orissa and Delhi;
(vi) the Bombay High Court has the largest percentage of ongoing civil cases
(65.2%), while the Jharkhand High Court has the most percentage of pending
criminal cases (75%);
(vii) Gujarat has the highest average pendency case count (9.51 years), followed
by Dadra and Nagar Haveli (8.79 years);
(vii) one of the main causes of pendency is administrative inefficiency along with
deficiencies in infrastructure and human resources;
(ix) in all States, the rate at which civil cases are cleared is higher than the rate at
which criminal cases are cleared, which causes a greater number of criminal cases in
the country;
(x)  despite this, there are still a lot of vacancies in India's lower, high and other
courts;
(xi) the country’s judiciary has begun digitizing its records, but there are still many
unnecessary procedures and a sluggish use of technology which should be avoided
to improve the system's efficiency;
(xii) because of the long processing time and low case resolution rate, dealing with
the Indian judiciary is sometimes expensive and out of reach for those from
underprivileged and economically disadvantaged groups in our society;
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(xiii) as per the NCRB data of 2022, it is a matter of great concern that out of the
5,73,220 inmates in Indian jails, 4,34,302 (75.7%) are undertrials and out of the
23,772 women in prisons, 18,146 (76.33%) are undertrials and many are
incarcerated for far longer than they would be if they were found guilty of the charged
offenses;

(xiv) it is also extremely concerning that, as per the NCRB data of 2022, over 55%
of the undertrial population is made up of members from Muslim, Dalit, and Tribal
communities, and many of them are underprivileged; and

(xv) the general public is becoming more skeptical in the legal system and its
processes, and in the judiciary itself, which is raising concerns about the legitimacy of
judiciary amongst the public,

the House urges upon the Government to:-

(a) raise the number of judges in both lower and higher courts to at least 50 judges
per million people;

(b) ensure that all courts have an effective system and procedure in place for the
vacancies to be filled up promptly;

(c) ensure that Indian courts quickly embrace technological advancements in their
proceedings and do away with redundant processes;

(d) improve the infrastructural facilities and enhance human resource capacities at
the lower courts and ensure that all citizens have the greatest possible access to the
lower courts and legal rights;

(e) ensure that every court makes special plans and arrangements to expedite and
resolve the long-pending cases, especially those involving under-trial prisoners;

(f)  ensure that regular training to handle evolving legal situations is a fundamental
component of the judicial process, which includes ongoing legal education to judges
and enhancement of use of technology by giving training to court staff;

(g) set up an expert group to carry out studies to enhance the current state of our
legal system and promptly implement the recommendations after consulting the
judicial community;

(h) ensure that the Collegium encourages more young lawyers to join judiciary and
elevate more young judges to High Courts and Supreme Court; and

(i) encourage the legal community to instill trust in our nation's judicial system and
its processes among the public.”

MR. DEPUTY CHAIRMAN: Please take your seats. ...(Interruptions)...
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SHRI ABDUL WAHAB: As per the directions imparted in the All-India Judges
Association judgement of 2002, by 2007, there should be 50 judges per million.
...(Interruptions )...

1t STAUTIR : 37T IS 7T S8 TR GS | .. (TLH)....

SHRI ABDUL WAHAB: However, there are currently less than 25 judges per million in
the country. ...(Interruptions)...

S ISTRUTILT: AT SR, Y YTdC Had XNy &l ...(AGEH)... I8
YD FAA B ...(FAYH)... AT SHDI GGUIRT B ... (FGEH). ..

SHRI ABDUL WAHAB: As a result, there are currently over 4.5 crore outstanding
cases in the country, with over 2.5 crore of those cases related to criminal
proceedings. ...(Interruptions)... The typical case pendency in the country’s High
Courts is three years and the average pendency in lower courts is 6 years.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Please take your seats. ...(Interruptions)...

SHRI ABDUL WAHAB: The average number of pending cases in the country is among
the highest in the High Courts of Rajasthan, Allahabad, Karnataka, Calcutta, Odisha
and Delhi. ...(Interruptions)...

# IUFHTTRT: AT FERIT0], § 7T S+ BT 3RIY DR BT ¢l ... (TALH)....
AT ... (TGEH). ..

SHRI ABDUL WAHAB: The Bombay High Court has the largest percentage of
ongoing civil cases, 65.2 per cent, while the Jharkhand High Court has the highest
percentage of pending criminal cases, 75 per cent. ...(/nz‘errupz‘/ons)...

S IUQUTRT: T ASRAl, I§ el [9uF Bl ... (FAYH)... Wi
...(FAE)....

SHRI ABDUL WAHAB: Guijarat has the highest average pendency case count, 9.51
years, followed by Dadra and Nagar Haveli, 8.79 cases. ...(Interruptions)...
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$t Ig|HTafcr: AT SR, § 0 R R PR @l gl ... (FaUH). ..
AT .. (aeH ). ..

SHRI ABDUL WAHAB: One of the main causes of pendency is administrative
inefficiency along with deficiencies in infrastructure and human resources.
...(Interruptions)... In all the States, the rate at which civil cases are cleared is
higher than the rate at which criminal cases are cleared, which causes a greater
number of criminal cases in the country. ...(/nterrupt/ons)...

#  SgauTafcr: H U 4 : YT PR BT g b A HUAT 98 S ... (FaeH)... §
319 G gell A oTel 81 R A g ... (FIHH).... ISl ... (FFEH). ..

SHRI ABDUL WAHAB: Despite this, there are still a lot of vacancies in India’s lower
courts, High Courts and other courts. ...(Interruptions)...

#f  JuHHRT: H 3T G A e B BT § [P AT 3fUI-37IT S8 WR GO
.. (TAYT)..... TATST, WIS ... (Y. ..

SHRI ABDUL WAHAB: The country’s judiciary has begun digitizing its records, but
there are still many unnecessary procedures and a sluggish use of technology which

should be avoided to improve the system’s efficiency. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, please. ...(Interruptions)... The House
stands adjourned to meet at 11.00 a.m. on Monday, the o December, 2024.

The House then adjourned at four minutes past two of the clock till eleven of the clock
on Monday, the 9" December, 2024.
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